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FOR1NO.4-.. 

(SEE RULE 42) 

CENTRAL ADMINISTRATIVE TRIBUNJLL 

GUWA.ATI BENCH 

ORDSHE-T 

.:. 

:iginal Application 

Lse Petition No. 	 . . 

)ntempt Petit-ion. No : -• 

VlW A)l icat ion No 

pplicants- 

spondent s : -  

	

vo cat e to r t he Appi lcd nt 	s 	- 

dvocate for the Respondents!- 

.5 

a 

B. 

t4q(o 3 , 

" ~tvo ~1~1  - 

of the Rqistry Date 	 . 0rdr of tho Tribunal 

14.8.2003 	List the case on 12.9.2003 along- 

with MJ.88/2003. 

- 	 I 	 . LVice-Chairma 

bb  

esent.The Hon'ble Sri K.V. 

List the matter again on 

- - 	

24.10.2003 alongwith LM.P. 88/2003; 
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to 
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O.A. 18J003 

b 

27.10.2003 	List the matter on 28.10.2003 

• 	 for admission alongwith M.P.88/03. 

Member 

mb 

28.10.03 	Application is admitted. Call for 

the records. 	 - 

List on 3 • 12 • 03 for written 

statement and order. 

• 	 • .. 	 . • 
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16.12. 03 	List on 27.1.04 for hearing. In 

the meantime the respondents may file 
written Statement, if any. 

Member 
pg 

	

17.2.2004 	AdS 'ondent.s are directed to file 

written statenent within four weeks, 

The case is adjourned accordingly. List 

the case on 22.3.2004 for hearing. 

9 
bb 

	

22.3.2004 	On the pea of learned counse for the 
respondents the case is adjourned. List on 
5.4.2004 fOr hearing. 
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5.4.2004 	On the prayer of course1 for 

the respondents the case is adjor 

ned for two weeks. List on 

26.4.2004 for hearing. 

Member (A) 
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26.4.2004 	Heard the learned counsel for 

the parties. Hearing concluded. 

Judgment delivered in open court, 

kept in separate sheets. The 

application is disposed of. No 

order as to costs. 

le!'5~ - 
Member 
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The Hon'ble Mr K.V. Prahiadan,, Administrative Member 

O.ANO.1j2oo;3 	' 

Shri Manjndra Chandra Nath 
Village- Kankalash, P.O. Bhangabazar, 
District- Karumganj (Assam). 	 ..'...Applicant 
By Adiocates Mr M. Chanda, 
Mr G.N. CFakraborty and 'Mr S. Nath. 

- versus - 

The'Union of India, through the 
Secretar, Ministry of Communication, 
Department of Telecommunication, 
New Delhi. 
Bharat Sanchar Nigam Limited 
Represented by the General Manager, 
Assam Circle, Department of Telecommunication, 
Government of India, 
Ulubarj, Guwahatj. 
The General Manager, Telecom, 
Silchar SSA, Department of Telecommuication, 
Silchár, Assam. 

Sub Divisional Officer, Telecom, 
Department of Telecommunication, 
Karimganj. 
Divisional Engineer (P & A) 
Office of the General Manager, 
Bharat Sanchar Nigam Limited, 
'Silchar. 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

O.A.No1183/2003 

Shri Niranjan Chandra Das 
Slo of Shri Sujit Ram Das 
Village- Patharkandi, P.O. Mahakal, 

District- Karimganj (Assam) 	 Applicant 

- Versus - 

The - Union of India, through the 
Secretary, Ministry of Communication, 
Department of Telecommunication, 
New -Delhi. 
!3harat.Sanchar Nigam L.Iinite 
Represented by the General Manager, 

• Assam Circle, Department of Telecommunication', 
Government of India, 	' 
Ulubari, Guwahati. 

II 

- 	 / 5d 

IN' THE CENTRAL ACMINISTR.ATIvE TRIBUNAL 
GUWAHATI. BENCH 

Original Application Lo.182 of 2003 

And 

Original ApplicâtioriNo.183 of 2003 

Date of decision: This the 26th day of April 2004 
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V 

The General Manager 
Telecom, Silchar SSA, 
Department of Telecommunication, 
Silchar, Assam. 
Sub Divisional Officer, Telecom 
Department of Telecommunication, 
Karimganj. 
Divisional Engineer (P & A) 
Office of the General ,Mànagèr, 
Bharat Sanchar Nigam Limited, 
SiIchár. 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

ORD ER (ORAL) 

K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

Both the O.A.s are taken up for hearing together 

since similar facts and common questions of law are 

involved. 

2. 	The applicants were provisionally approved for 

grant of temporary status by letter dated 23.12.1997 

(Annexure-Ill). By order dated 29.6.1998 (Annexure-IV) 

the respondents cancelled the temporary status conferred 

on the applicants. Thereafter the applicants through the 

All Iridia Telecom Employees Union LIne Staff Group 'D' 

moved this Tribunal by way of 0.A.No.141 of 1998. The 

Tribunal vide interim order dated 2.7.1998 directed the 

respondents not to disengage the applicants and allow 

them to continue in service. The respondents by order 

dated 26.9.2000 informed the applicants that the 

applicants did not fulfil the eligibility criteria having 

not completed 240 days of work preceding 1.8.1998 and 

also they were not in engagement as on 1.8.1998 and 

therefore they could not be considered for grant of 

temporary status. Hence the two applications. 
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It is not certain whether the appiicants . were, in 

service from 2.7.1998, the date on which the Tribunal 

passed 	the 	interim 	order 	in 	0.A.No.141/1998, 	
to 

26.9.2000 when the representatiohs of the applicnts 

were disposed of by the respondents. From the materials 

furnished it is not clear whether the applicants were in 

service during the aforementioned period. 

I have heard Mr M. Chanda, learned counsel for 

the applicants and also Mr A. Deb Roy, learned Sr. 

C.G.S.C. appear1ng on behalf of the respondents. 

On hearing the learned counsel for the parties 

and on perusal of the records I. dispose of these 

two applications with a direction to the applicants to 

submit a representation to the respondents stating all 

facts about their engagement upto 26.9.2000 within ten 

days from the date of receipt of this order. If such 

representation is filed within the period prescribed the 

respondents shall consider the same and pass a reasoned 

and speaking order within four months, from the date of 

receipt. of such representation. 

The two 0.A.s are accordingly disposed of. There 

shall, however, be no order as to costs. 

Sd/M2MBER( ADM) 
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IN 'Ili1 CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

O.A. No. 1'3 /2003. 

Sri Niranjan Chandra Das. 

-vs- 

Union of India & Ors. 

DATES 	 SYNOPSIS OF THE PARTICULARS 

01.03.1988- 	T h e applicant was initially engaged as casual 

worker alono w i t h others in the 

Telecommu nication Department (now I3SNL) In 

the office of the Respondent No.1 since 1966. 

08.12.1995- 	The case for granting of Temporary status was 

carded to the Telcom Divisional Engineer, 

S 11 c ha r by—the--E-h-e—Ee- D-k4-s-e-ns Ei-ee- 

• 	 i - 

04.031996-- 	That it is stated that the applicant was 

granted temporary status after the appr oval 

in the minutes of LJCN1 held on 4,3.1996. The 

said Meeting was held on 4.3.96, 1$. 3.96. 

20.6.96, 14.2.97, 27.6.97, 22.7.97, 22.9.1997 

and 24.12.97. - I 

15.12.1997- 	The applicant along with other similarly 

situated casual u'iorkers was granted temporary 

status provisionally. 

22.12.1997- - The Temporary Status of the applicant 	as 

confirmed 	gith 	a 	direction 	t h a t 	t h e 
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conferment oft he Temporary status could be 

I 	terminated at any time 	iithout assignino 

reason, 

2906.1998- 	Temporary status granted to the applicant was 

cancelled by 	the 	TDM. 	Silchar 	without 

assigning any reason, 

0207A9987 	The applicant being highly aggrieved for 

cancellation of temporary status as well as 

• disengagement from service approached this 

ion'ble Tribunal trouqh All India Telecom 

Employees Union Line staff and Group, which 

ias req istered as O.A. 141/93, 

	

31.081999- 	The aforesaid OVA. •ias 'dispOsed of by th;is 

Hon'ble Tribunal on 31 8,99 k'ith a direction 

to the respondents to ex' mine the case of the 

applicant on merits '1'ithin a perioa of six 

mont. hs. 

	

25.10,1999- 	The applicant s u b m i t t e d the judgmerit and 

order through representation tAjith a prayer to 

consider the case of the applicant for grant 

of .  Temporary Status in the light of the 

aforesaid ;udgment, - 

	

26.04.2000- 	The applicant was asked to appear before tIe 

scrutinizing committee on 	 vjith all 

the relevant documents in view of 	the 

diretion passed by this Hon'ble Tribunal, 

	

26.09,2000- The 	applicant 	was 	informed 	that 	the 

scrutiniz m g  committee had not. found him 

eligible for conferment of ,  temporary st'tus 

'through impugned letter bearing no. E20/TSM 

requIarization/SC/04 dated 2604.2000. 
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24082001- 	Some of the similarly situated caual tiorkers. 

who i,ere denied the grant of temporary status 

moved tnis Hon ble Tribunal tnrough 

ONo28/2001 and this Hon'ble Tribunal 

directed the respondents to grant them the 

temporary status 

	

05.092001- 	Being aggrieved by the order of rejection of 

the temporary 	status passed 	on260900 

larly situated casual workers namely; 

L.Rahaman, N Dey • D Sarkar and B Das moved 

this Honble Tribunal through ONo332/2000 

and t h i s Honbie Tribunal set aside the 

impugned order dated 2609200c itn 

direction to consider the case of the 

applicants f o r,  conferment of • temporary 

status 

	

12032003 - 	The applicants 	cf 	OANo,332/2000 	were 

granted benefit of temporary status vide 

order dated 12J032003 

• 	1 That the respondents be directed to gre nt temporary 

• 	status to the applicant. in the light of the judgment 

• 
and order dated • 2482001 and also in terms O f  the 

oder dated 592001 passed in O No, 332/2000 ih 

immediate effect. 



2. Tht the applicant be declared entitled to grant of 

• Te.rporary Status and recularisatiOfl and the respondents 

be accordingly directed to grant them the benefit of 

the scheme named as Casual Labourers (Grant of 

temporar' Status and regularisation) Scheme of the 

Department of TelecommUricat10r1 1989 with effect frorn 

the date as had been granted to him vde letter dated 

15.12,1997, 16.12.1997 and 22,12.1997. 

That the Hon'ble Tribunal be pleased' to set aside the 
impugned 	order 	bearing 	letter 	No. 	

, E20/TSM 

RegularisatiOfl/SC/04 dated 26.09,2000. 

That the respondents be directed to allow the applicant 

to continue in service in terms of the interim order 

passed by the Hon'ble Tribunal on 2,7.1998 and in terms 

of the judgment and 'order 31,8.1999. and 3Q.3.2001 

passed in O.A. No. 141/98 and. in O.. No. 332/2000 

respectively till the benefit of temporary status and 

reularisatiofl are qranted to them in terms . of the 

order 	Vdated 	15,121997,and. 	22,12,1997 	
with 

retrospectiVe effect. 

That the F1on'ble Tribunal be pleased to declare that 

the applicant is entitled to full back wages with 

effect from 30,6.1998 'till the date of actual 

reinstatement. 

Costs of the application. 

Any other relief or relieves to which the applicant is 

entitled t, as the Hon'ble Tribunal may deem fit and 

proper. 

N 

a' 
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4 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

tApplication under Section 19 of the Administrative Tribunals Act, 1985) 

case 	 : 	0. A. No 	/2003 

an Chandra Das : 	Applicant 

Versus - 

ndia & Others: 	. 	Respondents. 

INDEX 

Annexure Particulars Page No. 

O1. ---- Application 1-24 

---- Verification 25 

 

 

I 

II 

Copyoftheletterdatedlo.7.95/8.12.95 

Copy of the letter datedl 5.12.97 

1.05. ifi Copy of the letter dated 22.12.97 - 

1111. 
IV Copy of the order dated 29.6.98 

7. V Copy of the order dated 2.7.98 

VI Copy of the Pay Slip .53 

i09. I VII Copy of the order dated 3 1.8.99 t 

IJ 10. 	1 Vifi Copy of the order dated 26.9.00 

_ 

ii. IX Copy of the letter dated 26.4.00 

[ 
12. X 	I Copy of the judgment and order dated 24.8.01 

j3. 
XI Copy of the judgtnent and order dated 5.9.01 

4. XII 7 Copy of the order dated 12.3.03 

Ywcate 

 - 

'ate 12'003  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(n Application under Section 19 of the Administrative 

Tribunals Act, 1985) 

0. A. No. 	 /2003 

BET E EN 

Sri NI ranan Chandra Das 

Son, of Sri Sujit Rem Des 

VillaqePatharkandi , P.O. Mahakal 

DisLrict-Karimqan (Assam), 

Petitioner 

"Versus 

1. 	The Union of India throuqh the 

Secretary, Ministry of Communication, 

Assam Circle, Department of Telecommunication, 

New Delhi. 

Bha rat Sanchar Niqam Limited 

I epreenj by the General Manager, 

Assarn Circle • Department of Telecommunication, 

Government of India, Ulubari Guahat.i 

The General Manager, 

Telecom, Silchar SSA, Department of Telecommunications, 

Silc1'ar ,  , Assaii. 

Sub Divisional Officer, Telecom 

Depar"tment of TelecommunIcation, 

Ka r i mqa n ,'j 
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5. Divisional Engineer ( P & ) 

Office of the General Manager 

E$harat Sanchar Nigam Limited 

Silchar, 

Respondents 

DETAILS OF THE APPLICATION 

I. 	Particulars of order(s) against which this axlication 

is made. 

1 his application is made rrayino for,  a direction 

upon the respondents for conferment of Temporary Status 

in the light of the direction passed by this Hon'hle 

Court in O.A. No, 141/1998 and also in the light of 

Judgment and order passed in O.A. No. 408/2000, O.A. 

No. 332/2000 thich were filed by the other similarly 

situated casual orkers and also aqa:inst the impugned 

order,  dated 2692000 issued by the General Manager, 

Telecom, Silchar, SSA re5ecting  the prayer of the 

applicant for grant of Temporary,  Status and further 

praying for a direction to the respondents for grant 

of Temporary Status with all consequential benefits at 

least with effect from t h e date of conferment of 

temporary status as has been granted to other 

similarly situated casual workers. 
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j The applicant declares that 	the subject matter of this 

application is 	well 	,ithin the 	jurisdiction 	of this 

Hon'ble Tribunal. 

Limitation. 

The applicant 	states 	that a separate 	application with 

the Oriqihal •pplicz t.ion for condonation of delay has 

been filed before the HorYble Tribunal. 

4 
	

Facts of the CaSe. 

4. l That the petitioner is a citizen of India and as such 

he is entitled to all the rights, protections and 

privileges as guaranteed under the Constitution of 

India. 

42 That the petitioner 	was initially engaged as casual 

iorker in the Telecommunication Department, Karimqanj 

along with Dhirendra Sarkar, Birendra Das Lutfur Rahman 

and Nihar Day along with some other similarly situated 

casual 'Aiorkers since 1st March 1988. Be it stated that 

the petitioner had also served under ,  the afore.sid 

respondehts even prior,  to March 1988. The case for 

conferment of Temporary Status of the applicant in fact 

J torlAlarded to the Telecom Divisional Engineer. Silchar 

by the then SuhDivisional Engineer, Silchar by the 

then SubDivisional Engineer, Karimganj vide its letter 

bearing NoE-119/PTII/9596 dated 8121995,1071995 

and in the said letter the detail particulars of the 
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working days in respect of the present petitioner had 

been Shown as follows 

Name 	Date of engagement Year 	Total no. of 
working d'ys. 

:Niran.ian Oh. 	Des 	01.03.83 	1988 257 

1789 2 

1990 247 

1991 251 

1992 25.6 

1993 247 

1994 241 

1995 228 

It is relevant to mention here that since March, 

1988  the petitioner was continuously working under the 

respondents with all sincerity devotion and duty. 

he petitioner along with others repeatedly 

approached the hioher authorities for conferment of 

temporary status in terms of the casual labours (Grant 

of temporary Status and Regularisation) Scheme, 1989, 

wherein it is stated that a casual employee who have 

rendered continuous service of at least one year, out 

;:°f which he should be engaged for a period of 240 days 

(206 days in the case of offices observing 5 days 

week), such casual labourers would be. designated as 

Temporary Mazdoors and also entitled to conferment of 

Temporaryl Status without reference to the 

icreation/availability of regular Group D post. The 

present applicant in fact had attained eligibility long 

back for conferment of Temporary Status in terms of the 

.. ,. 



aforesaid scheme as because he had rendered service 

for 240 days in each calendar year since his initial 

engagement as casual worker. 

A copy of the letter dated 107.95/3,1295 

indicating the detail service Particulars is 

enclosed hererjith and marked as Annexu re-I. 

4,3 That your applicant further begs to state that the 

respondents constituted a committee for scrutiny and 

for conferment of Temporary Status to the casual 

workers under the super- vision of hih ranking officers 

of the Telecommunication department under TDM, Silchar, 

Be it stated that after detail scrutiny of service 

records of the applicant he was granted temporary 

status provisionally along with other similarly 

situated casual workers along with Dhirendra Sarkar, 

a n d Birendra Das vide letter bearing No, E- 

.1 19/TSM/OM/979g/33 	datd 15.12,97 and also vide 

iette.r dated 22,12,1997 issued by the SDO, telegraph 

Karimqan. The same SDO again issued a le ...tar bearing 

NO. 	E --1 19/T5M/CM/9899/11 dated 29.06,98 	regarding 

conferment of Temporary Stat.us wherein it is stated 

that such conferment of Temporary Status can be 

terminated at any time without assigning any reason. 

Surprisirly, the order of temporary status granted to 

the present applicant, in pursuance of the TDM, Silchar 

letter bearing No. E 20/GRP- D/Rac'tt,/98 dated 91.97 

has been cancelled by the TDM Silchar vide his letter 

bearing 	No. 	X- 1 l/TDM5C/CM-Pectt/9S99/2QB 	dated 

2706,98 and it is also stated that service of the 
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applicant is 	no lonqer required with effect from the 

forenoon of 290698.  Be it stated that no reason was 

assigned for c:ancellation of order of corferment of 

temporary status and on the face of it, the same 

appears to be ext remely illegal and as such the order,  

is void ab initio. 

A copy of the letter,  dated 151297, 221297 and 

the order of cancellation dated 29061993 

indicating the detail service particulars is 

enclosed herewith and marked as AnnexureII III 

and IV respectively.  

44 That your applicant being highly aggrieved for 

cancellation of temporary status as well as dis 

engagement from service a p p r o a c h e d this Hon'ble 

Tribunal through All India Telecom Employees' Union, 

line staff and GroupD and others by filing an 

application which was registered as O.A. 141 of 1998. 

The said Original Application came up for consideration 

before this Hon'ble Tribunal for admission on '020793 

and the Hon'ble Tribunal after hearin the parties was 

pleased to admit the said O.A. on 2798 and was also 

pleased to issue show cause as to why the interim order 

as prayed for should not be granted and the notice made 

returnable by 4 weeks as an interim measure the Hon'ble 

Tribunal was also pleased to direct the respondents not 

to disengage the service of the applicant and further 

directed the respondents that the applicants of the 

said Original Application should be allowed to continue 



in their service. The relevant portion of the order 

dated 27,1998 passed in O. No, 141/98 is quoted 

below 

Heard Mr. B. K. Sharma, learned counsel 

appearing on behalf of the applicant and Mr. 

S. Ali, learned Sr. CGS,C. for the 

respondents, 

;pplication is admitted. 	Mr. 	B. 	K. 

Sharma prays for an interim order not to 

<:iscontinue the services of the applicant. 

Mr. S. Ali, has no instructions in the 

matter.  - 

Issue notice to show cause why interim 

order as pr,ed for shall not he granted. 

Notice is returnable by 4 weeks. 

Meanwhile, the casual workers shall not 

be disenqqed and the applicant shall he 

allowed to continue in their services. 

The applicant immediately after obtaining the 

interim order had approached the respondents repeatedly 

for reinstatement in service and also submitted the 

order of the Hon'hle Tribunal passed in O. No,141/98 

but surprisingly the respondents did not take any 

action in spite of the clear-  order passed by the 

HorYble Tribunal,, which amounts to contempt of court. 

It is also pertinent to mention here that the above 

order had been 	passed in presence of Sr. C,GS.C. 	who 

had also communicated the order of the HorYble Tribunal 

N- - 	: 



• and notices were also duls served upon the respondents 

by the Registry of the Hon'ble Tribunal, Therefore 

inaction of the respondents in the instant case amount.s 

to violation of the order of the Hon'hle Tribunal dated 

27,1998 referred to above., 

copy of the orderdated 27. 1998 is annexed as 

Annexure - V. 

4.8 That it is stated that the benefit of Temporary Status 

had been granted to the applicant after detail scrutiny 

of their service records and after findinq them 

eliqib1e/,uj table for grant of temporary status 

'iherefor-e they are covered by the terms and conditions 

laid down in the scheme to grant temporary status and 

regularisation. It is pertinent to mention here that 

the conferment of temporary status had also 'been 

approved in the minutes of LJCM held on 43,1996 in the 

Chamber of Telecom District Manaqer, Silchar, The said 

meeting was held on 4,3,1996 136,199, 298,1996 

1421997 27,6,1997 22.71997 2291997 and 

24,12.1997 and only thereafter the order of conferment 

of Temporary Status was passed by the Respondent, in 

respect of the present applicant.. 

46 That it is stated' that after receipt of temporary 

Status the applicant continuously worked till 29,6,1998 

and which Nould be evident from the pay slips issued by 

the office of the Respondents, presently available with 

the respondents, 

rp 
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A copy of the pay slip is annexed as Annexure-VI. 

That it is categorically stated that after the interim 

order passed in 141 at 1998 the applicant regularly 

attended to the office but no work was allotted to him 

pursuant to the order dated 27. 1998. But in terms of 

the interim order he has continued in service although 

no specific order of work is allotted and in the 

process he has continuously worked since 271998 till 

date. Be it stated that this period is also liable to 

be taken into consideration for the purpose of granting 

of temporary status. It is specifically stated that if 

the aforesaid period is taken into account the 

applicant would further be entitled to the temporary 

status. 

49 'That applicant beg to state that the O. A . No,141/98 the 

Respondents duly contested before the Hon ' ble Tribunal 

and the Hon'ble Tribunal decided the same on 31,5,1999 

i th the fol loiinq directions: 

in vie' of the above, we dispose of these 

applications with direction to the 

respondents to examine the case of each 

applicant. The applicant may file 

representations individually within a period 

of one month from the date of receipt of the 

'I 	 order and, if such representations are filed 

individually, 	the 	respondents 	shall 

scru tinize 	and 	examine 	each 	case 	in 

1> 

I 	 * 

-' 
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consultation with the records and thereafter 

pass a reasoned order on merits of each case 

,sjithin a period of 'six months thereafter, The 

interim order passed in any of the cases 

shall remain in force till the disposal of 

the representations. 

9. 	No order as to costs," 

::rn terms of the above judgment and order of the 

Hon ble Tribunal the applicant submi tted 

representations along with 'the copy of the judgment and 

order passed in O.A. No,141/98 on 2510. 1999 ie. 

ithin the time limit fixed by the Hon'ble Tribunal. In 

the said representation the applicant, inter alia, 

prayed for consideration of their case in the light of 

the judgment and order passed by the Hon'hle Tribunal 

referred to above. In this connection it may he stated 

'that the interim order was granted in favour,  of the 

applicant on 2,7998 in O.A. 141/98 has been continued 

for another 6 months tAJ,e,f, 31,8. 1999. Be it stated 

that the respondents even after the expi ry of 6 months 

stipulated time granted by this Hon'ble Tribunal prayed 

for extension of time limit on number cf,  occasions and 

in the process the respondent have consumed more than 

one year in addition to the 6 months time limit granted 

by this Hon'ble Tribunal and the i n t e r i m order 

accordingly continued 'till such time and in the said 

nrocs the applicant further attained eligibility for 

the grar't of temporary status by rendering or'k for 
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240 	days in a 	particular calendar- 	year- 	and 	since 

January. 1998 he has also 	render- ed 240 days 	ior'k in the 

calendar year 1998. 	1999. 2000 	and 	2001 	either -  by 

virtue 	of the interim 	order or 	by 	the 	order- 	of the 

temporary status 	nr- anted 	by the 	respondent 	Union of 

India. 

copy of the order dated 3181999 passed in 

0A. 141/98 is annexed as AnnexureVIl., 

10 That the applicant state that it is relevant to mention 

here that after-  passinq of the interim order dated 

27. 1998 the entire matter had been referred before the 

Directorate of,  Telecommunication, New Delhi by the 

office of the CGMT, Assam Circle and opinion was also 

souqht reqardinq implementation of the Interim Order 

passed by the Hon'hle Tribunal in different cases of 

similar nature includinq the case of the present 

applicant in O.A. No, 141/98. Houever - , it would he 

evident from the or- der-  of the respondent no. 2 issued 

under letter No. STES21/160/26 dt.ed 16,10,1998. It is 

stated in the said order that it iould he appropr - iate 

and beneficial to DOT that the labourers might he re-

engaged and in case DOT wishes to dispense with their 

services then procedure under Section 25F of -the 

Industrial Disputes ct might be adopted after re-- 

engaging the casual labourers. It is relevant to 

mention here that the applicant came to knoN f rom a 

reliable sour-ce that the local author- ities sent 

compliance 	report 	to 	-the 	Director- ate 	of 	the - 
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Telecommunication 	in 	terms 	of 	the 	order 	dated 

16101998 but in fact the order of the Hon'ble 

Tribunal passed on 27. 1998 directing the respondents 

to al1oi the applicant to continue in service had not 

been complied with in spite of the instruction passed 

by the Di rectorate, of Telecommunication. Therefore, 

action of the respondents amounts to contempt of court. 

The Hon'ble Tribunal may, therefore, be pleased to 

declare that the applicant is still in service in terms 

of the Intrim order passed on 27. 1998 in 0 . 

No. 141/98 and also in terms of the 5udqment and order 

passed by the Hon'hle Tribunal on 31.. 8.1999 wherein it 

as categorically ordered that interim order passed in 

any of the case should remain i nforce till 'the 

disposal of the representt ion of the applicant. It is 

categorically stated that although the applicant 

suhmj t ted their representation on 25. 101999 in terms 

of the order dated 31 8. 1999 but for a long time no 

communication were received, from the respondents 

regarding consideration of his case for grant of 

temporary eta tus. However, applicant came to learn that 

his case for grant of temporary status has been 

r'e,ected. The respondents are, therefore, liable to pay 

aqes for the period with effect from 306, 1998 till 

the formal order of reinstatement is passed by the 

respondents - 

In vie; of the direction passed by this Hon 'bla 

Tribunal in O.A. No. 141 of 1998, the present applicant 

was asked to. appear before the Scrutinizing Committee. 

LiL 	'- 
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on 3.52000 w i th the relevant documents mentioned 

therein in the letter No. E"20/Scrutiny/CM/2000'-'2001/03 

dated 26.042000. The applicant accordingly appeared 

before the Scrutinizing Committee with all relevant 

docUments in terms of letter. dated 26,04,2000 but most 

surprisingly the Scrutinizing Committee did not even 

feel like to go through the doduments but after a 

perusal of the said documents at a glance, informed him 

that his interview is over. Surprisingly vide impugned 

letter bearing No. E20/TSM regularization/SC/04 dated 

26.9.2000 informed the applicant that the Committee 

after thorough scrutiny and examination of records 

submitted its report and according to the said report 

the present applicant is not found eligible f o r 

conferment of temporary status, even under one time 

relaxation scheme granted by the Telecom Commission 

vide order dated 12,2.1999. It is further stated in the 

impugned order dated 26,9.2000 that the applicant did 

not complete 240 days work in department of Telecom in 

any Calendar year, prior to 181998. Moreover it is 

also alleged that the applicant was not in engagement 

as on 1.8.1998, as such Committee did not recommend his 

name for conferment of Temporary Status. The above 

finding of the Scrutinizing Committee is contrary to 

the service records of the applicant. It is 

categorically submitted that the applicant completed 

240 days work in each calendar year since his 

engagement in the year 1998. It is further submitted 

that applicant was very much in engagement on 1.8.1998 

lv~ 

I 



by 	virtue 	of 	the 	Hon'ble 	Tribunal's 	interim 

order/orders passed in 0, , 141/1998, which is also 

made absolute while disposing the Original Application 

No, 141/1998 with the condition that the interim order 

passed in O.A. 141/1998 shall be continued till the 

representation of the applicant is disposed of. In the 

instant case the representation of the applicant in 

fact was disposed of only on 26,9,2000, therefore at 

any rate the applicant was in service continuously 

i thou t any break at least with effectf from 2,7. 1998 

till 26,9,2000 as per the Hon'hle Tribunal's order 

passed in O.A. 141/1993, The detail particulars of 

'Jorkinq days rendered by the applicant as per interim 

order dated 27.93 passed in O.A. No, 141/1993 are as 

follows  

Period 	 No. 	of working days 

2798 	3112,l993 	163 days 
.1199 	3112,1999 	365 days 
112000 	269,200Q 	 260 days 
It 	is 	quite 	clear 	from 	above 	that 	the applicant 

has 	earned 	eligibility 	for 	conferment 	of Temporary 

Status as per 	the records available, 	as such denial 	of,  

grant 	of 	Temporary Status 	is hihly 	arbitrary, unfair 

and illeql and the same 	is in \/ioiation of Article 	14 

of 	the 	Constitution 	in 	as 	much 	as 	4 	(four) similarly 

situated casual workers namely, 	Dhi rendra Sarkar, Nihar 	- 

Dey, 	Lutfur 	Rahman 	and 	Sri 	Birendra 	Das 	Nhose cases 

were 	initially 	rejected 	by 	the 	Scrutinizing Committee 

on 2692000 follojmnq the direction passed in O,, 

f\Ujo 
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141/1998 but subsequently they ',er-e qranted benefit of 

temporary status vide TDM order hearinq letter No. E 

34/TSM/pTKN/O2.031'4 	dated 	12,03,2003 	In 	this 

connection it may he stated that the case of Md, Lutfur 

Rahmen, Nihar Dey, Dhirendra Sarkar and Birendra Des 

were earlier  rejected by,  the respondents the similar 

manner on 26,9,2000, more or less on the same alleqed 

qround but thereafter- said Lutfu r Rahman, Dhi rendra 

Sarkar, Nihar Dey and Birendr-a Das aqain moved the 

Hon'ble Central Administrative Tribunal, Guwahati Bench 

throuqh O.A. No, 332/2000 and the said Oriqinal 

Applicant was duly contested by the respondents and the 

matter was finally decided on 59,2001, ThR, Hnn'K1 

Tribunal was pleased to st aside the impuqned order,  

dated 26,9,2000 and also held that those applicant 

namely, D. Sarkar, B. Das, L. Rahman, N,Dey were deemed 

to be in service at least from 2,7,1998 to 26,9,2000 

and further directed the respondents to consider the 

case of those applicants in 0A, 332/2000 for 

conferment jDf Temporary,  Status in the liqht of the 

observation made in the O.A. 28/2001. Be it sated that 

the other similarly situated casual workers whose names 

have been cited above approached this Honhle Tribunal 

throuqh O.A. NO, 28/2001 and also throuqh O.A. No. 

332/2000 heinq aqqrieved by the order of re,ection of 

claim f o r conferment of Temporary Status, But the 

present applicant could not app roch this Hon 'ble 

Tribunal after passinq of the impuqned order dated 

26,9,2000 due to poor financial condition. But it is 
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categorically submitted that the present applicant 

rendered same period of service under the present 

respondent.s and the present applicant is similarly 

situated like those applicants of 0. 332 of 2000 and 

O.A. No. 28/2001. It would further be evident that 

similar order of re,jection of the claim for conferment 

of 	temporary 	Status 	was 	passed in 	respect of 	Sri 	D. 

Satk.ar • 	L. 	Rahman • 	B. 	Das 	and 	N. Dey on the same date 

i.e. 	on 	26.92000 	which 	were finally set aside 	and 

quashed by 	the Hon 'ble Tribunal. 	Therefore 	the 

applicant being similarly circumstanced like those 

applicants of O.A. No, 28/2001 and 332/2000 entitled to 

similar benefit of conferment of Temporary Status as 

extendd to those applicant in O.A. No. 332/2000 vide 

order dated 12.3.2003 with all consequential service 

benefits including arrear monetary benefit. 

Copy of the impugned order dated 26.9.2000 

and letter d .ted 26.4.2000, .ludqment and 

order da ..ed 24.8.2001. 5.9,01 and copy of the 

order dated 12,3.03 are annexed as Annexure 

VIII, IX, X, XI and XII respectively. 

4.. 1 That it is stated that 	the applicant wasinitially 

engaged in the year 1988 thereafter he was continuously 

iorking under the responde .....s since l .at 12 to 15 years 

and it is further categorically submitte.d that he has 

rendered more than 240 days of service in each calendar 

year but in spite of this factual position the case of 

the applicant for conferment of temporary status even 

-&\o 
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after passing of direction contained in O.A. 141/98 

Since the applicant belonged to very poor family could 

not afford to approach before the learned Tribunal 

after passing of the impugned order dated 2692000, 

OJe\/er other similarly circumstanced casual 	
orkers 

whose 	names referred to above had approached the
,  

Hon'ble Tribunal through O.A. No 33/2000 and 

folloiing the direction passed therein the respondents 

granted the benefit of Temporary Status vide order 

<:ated 12,3,2003 therefore the Honble Tribunal he 

pleased to direct the respondents to extend the similar 

benefit to the present applicant 

4.12 That it is stated that there is a delay of 1 year and 

H 308 days in 	filing 	the 	Original 	
Application. 

1 herefore a separate application for condonation has 

been filed 	to the instant application explaining the 

grounds of delay.  

4.15 In the facts and circumstances stated 

Tribunal 	be 	pleased 	to 	pas 

direction/order upon the respondents 

TemporarY Status to the prese.t apr 

consequential sevice benefits, 

above the Hon'ble 

an appropriate 

for conferment of 

lidant jith all 

4.13 That this application is made bona fide and for the 

(::ause of ,justire. 

arQ,uncj,_fpr relief(s) 
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5.1 For 	that 	the 	benefit 	of 	temporary 	status granted 	to 

the 	applicant 	vide 	letter 	dated 15,12,1997, 

16121997 	and 	22121997 	can 	not 	be taken 	away by 

the 	respondents 	without 	folloinq 	the 	procedure 

established 	by 	lav 	or 	without 	providing any 

reasonable opportunity. 

52 For 	that 	the 	impugned decision 	of 	the 	respondents not 

to grant 	temporary 	status 	is contra ryto the 	rule and 

IaN and order of the Hon'bJe 	Tribunal 	in the facts and 

circumstance of 	the case of 	the applicant, 

5.3 For 	that 	the. 	applicant •  
A 	 V 	 J. 	C L' 	 I 

legal right for grant of temporary status in terms of 

casual labourers (Gran t of Temporary status and 

Reqularisation Scheme of the Department of 

Th.,. lecommunication, 1989) 

54 For that 	the applicant has fulfilled the criterion 

laid doin in paragraph 5 (i) of the provision laid doNn 

:in casual labourers (Grant of temporary status and 

Regularisation) Scheme,, 1989. 

Sh For that the applicant have completed the requisite 

number of days i e. 240 daysin terms of provisions laid 

down in paragraph 5(i) of the casual labourers (for 

grant of temporary status and reqularisation) Scheme 

1989. 
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5.6 For that the applicant has continuously worked since 

March • 1988 without any break and performed works of 

permanent/regular nature 

57 For that the present applicant was entrusted with the 

regular nature of works that are being performed by the 

regular MazdoOr of the department of 

Telec:ommufliCatiofls. 

	

54 For that nonconsiderton of the case of 	the 

applicant for grant of temporary status in the manner 

indicated the judgment dated 562001 is contrary to 

the findings of this Hon'ble Tribunal given earlier in 

O.A. No 	332/2000 as well as the records of the 

respondents 	in the case of similarly situated 

employees and also contrary to the findings given 

earlier by the scrutinizing committee constituted by 

the department of telecorflmUniC3't10r1 itself as well as 

to the certificates relating working period issued in 

respect of the applicant coun'tersig'ned by the competent 

authority of the department of Telecommunicat10n 

	

59 	For that the applicant were in engagement as on 

i.81998 in terms of 	the interim order dated 

271998 passed by 'the Honble Tribunal passed in 

O.A.No, 141 of 1998 

5,,10 ' For that non consideration of'the claim of temporary 

status of the applicant have been issued without 

	

I 	 'taknq 	into 	consideration 	the 	spirit 	
of 	the 

Mjio *o 
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direction of this Hon 'ble Tribunal in 0. , No, 

332/2000 is violative of Article 14 and 16 of the 

Constitution. 

511 	For that no opportunity or notice as contemplated 

under,  the scheme has been provided to the applicant 

before passinq the impuqned orders of cancellation 

of temporary status. 

512 	For,  that applicant have acquired tmporary status by 

operation of law as they have fulfilled all the 

required conditions laid down in the relevant scheme 

for qrant of temporary status and under the amended 

scheme, 

513 	For that the Interim order passed by the Hon'ble 

Tribunal on 271998 in O. A . No141/98 was in force 

but even then the applicant have not been allotted 

any work even after repeated approach before the 

competent authority by them. 

5.14 For that the respondents have willfully restrained 

the applicant from discharqinq their duties and as 

such they are entitled to full back wages with effect 

from 306. 1998 till the date of actual reinstatement, 

5415 For that the local authority did not allow the 

applicant to discharoe their duties althouqh the 

CGMT and Directorate of Telecommunication directed 

0è local authority allow 	the applicant to 

diachar - qe their duties in terms of th in Interim 

~y 
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order 	dated 	2,7;1998 	in 	O.A. No,141/98 	of 	the 

Honhle Tribunal, 

.5,16 For 	that 	the 	instant 	impuqned 	order 	has 	been passed 

on the same set of grounds, 	which were earlier 	taken 

by 	the 	respondents 	in 	O.A. 	No, 332/2000 	but 	stood 

re,jected by 	the Hon hie Tribunal in the 	:judqment 	and 

order dated 562001 	and as such the 	impugned order 

of 	cancellation 	is 	arbitrary, unreasonable 	and 

without any basis. 

5,17 For 	that 	the impugned order 	dated 269.2000 has been 

passed 	mechanically 	without consultation of 	records 

and 	the 	same 	is contrary 	to 	the service 	records 	of 

the applicant, 	As such 	the same 	is liable 	to 	be 	set 

aside and quashed. 

Details of remedies exhausted. 

That 	the 	applicant 	states 	that he 	has 	no 	other 

alternative 	and 	efficacious 	remedy than 	to 	file 	this 

application, 

7, 	 endinq with 	any 	other,  
court, 

The 	applicant 	further 	declares 	that he 	had 	previously 

filed an application before 	the Hon'ble Tribunal 	which 

was 	reqisterd 	as 	O.A. 	No. 141/98 	the same 	was 	finally 

decided on 3181999 	with a specific direction 	to 	the 

respondents 	to 	consider 	the 	case of 	the 	present 

applicant for grant of temporary status in the light of 

the scheme as stated above. 

AJ 
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S., 	Reliefs souaht for 

Under the facts and circumstances stated above, t h e 

applicant humbly prays that your Lordships he pleased 

to issue notice to the respondents to shoi cause as to 

Nhy the reliefs sought for by the applicant shall not. 

be gted, call fo rthe records of the case and on 

perusal of the records and after hearing the pa:tias on 

the cause or causes that may he shown, be pleased to 

grant the fol•lo'tiing reliefs: 

8.1 That the respondents be directed to grant temporary 

status to the applicant in the light of the judgment 

:and order dated 2482001 and also in terms of the 

order dated 592001 passed in O.A. No. 332/2000 with 

immediate effect 

8. 2 That the applicant be declared entitled to grant of 

Temporary Status and reqularisai:.ion and the respondents 

be accordingly directed to grant them the benefit of 

the scheme named as Casual Labourers (Grant of 

temporary Status and regularisation) Scheme of the 

Department of Telecommunication. 1989 with effect from 

the date as had been granted to the applicant vide 

letter,  dated 1512,1997, 16,121997 and 22121997 

8, 	That the Honble Tribunal he pleased to set aside the 

impugned 	letter 	bearing 	No. 	E20/TSM 

H 	Reqularisa'tion/SC/04 dated 26.9.2000. 
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That 	the respondents 	be 	directed to 	allow the 

applicant to 	continue 	in 	service 	in t e r m s 	of the 

interim order 	passed 	by 	the 	Hon ' ble Trib(-!nal on 

2,7.1998 and 	in - 	 terms 	of 	the 	;udgnient and 	order 

318,1999 and 	303,2001 	passed 	in 	O.A. No. 	141/98 and 

in 	O.A. 	No, 332/2000 	respectively 	till the benefit of 

temporary status 	is 	granted 	tot he applicant in 

terms 	of the 	order 	dated 	15,121997, and 	2212.1997 

with 	reLrospective effect. 

That the Honble Tribunal be pleased to declare that 

the applicant is entitled to full back wages with 

effect from 306,1998 till the date of actual 

reinstatement. 
13 

Costs of the application, 

8. 7 Any other relief or reliefs to Mhich the applicant is 

entitled to. as the Honble: Tribunal may deem fit and 

proper. 

Interijjrder Draved for. 

Pending disposal of this applicat:ion the respondents be 

directed to alloi the applicant to discharge his duties 

till disposal of the Original Application. 

10. This application is filed through Advocates. 

i1. 	Particulars of the I.P . Q. 

:1) 	IP,0. No. 	 9J578S3i 

Date ofissue 

Issued from 	 G,P,0, Guahati. 

F' 

fr .  

1I rirr 



24 

iv) Payable at 	 GPO 	Guahatj, 

-± of enoJpsur 

As stated in the index, 
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VERIFICATION 

11 	 :c, Shri Niran:an Chandra Das. Son of Sri Suit Ram 

Ds aqed about 33 years, resident of village Patharkandi 

PJO. Mahakal, District Karimqan:5, Assam, applicant •  in the 

i!stant Application do hereby verify that the statement.s 

mde in Paragraph 1 to 4 and 6 to 12 are true to m/ 

kdo1edc and those made in Paragraph 5 are true to my legaJ 

advice and I have not suppressed any material fact. 

nd I sign this verification on this the 

day of iuqust, 2003. 

.. 	 . 	 .. 	 . 
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Sri Sahbuddii 3z3rbhyfl.  * 	
.8) Sri Kirenjan Ch. 

.... 	 ri Uirodra, Dae. 	. 	 :. 
..'•\ . J Sx'i Ph1rendr. 3irk!r. 
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PAY . ALLOW4NCEs— 	 .......
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GROSS SALARY 	 . . 

F C 

A 



cdt 

DEPARTMENT OF TELECOMMUNICATIONS 	: 

PAY -SLIP FOR THE MONTHoF Airti 

NAI*f'WDESIG:— .SR.I NIRANJAN CR DASTSM 
GPF A/C NO 	 PLI NO 	 - 

PAY & ALLOWANCES:—' 
8 a S ic }- F( / / 	 J i) 1) 	 103 r1  r'.p Al 	 70 

t i,iir 	i•_ 

GROSS SALARY 	 .•Rs. , 3244 

DEDUCTIONS(Deprnnt1):-
OFF Con t 	 0 

TOTAL 	 1: 	PS. 

OTHER DEDUCTIONS(Out Of Account):— 	 : 
(Ern Prof.Tax 	29 

TOTAL OTHER DEDUCTIONS(Out Of Account):— 	Ps, 	29 

NET SALARY ie Tak.Home Pay:— 	 Ps. 	3215 

-- 



DE'PiRT!1FtT OF TELEco.rt1ur4IcATIoNs 

p 	:o 	THE MONTH o 

NNE & DESIG:— SRI l.!IRPNJN CH DqS,TSN 
GPF.A/C NO 	 PLI.NO . 	 ., . 

P1Y Z. 	LLOWNCES:- 
Basic: Pay../. 	250 	D,(... 	 43 	A. . Ccrnp.11ottj.. 20  

191 	Tr-port 	(1io;; 	75 	. 
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GP F Con t 	 0 

T0TL DEDUCTIONS(DprtmentJ) 	 . 

OTHER DEDUCTIONS(Ouj 	Of 	ccoun) 

TOTIL OTHER DEDUCTIQNS(QLIt Of iccount):— Rs 

NET SLsRY ie Take Hoine. Pay:— 	 . Rs 

c-cou•nts flffice T, . 
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II 	 F 	 t ,, 	 'liii 	iIl I The.Hon'31e hr Justice D.N. Baruah, Vice-Chairman 	:Ifl  
1 	

I I 	 II 	' 

I 	 the 110 i 11)10  Mr G. I 	Songlyinei Admini s tra t ive AlQnbr ' 

I 	 I  

i 	 1107/1998 	 r 	1  ' 
lj 	 }pi Subalta th and 27 othera 	

I 	
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'dvoca tes Mr 3 L 	Sari-ar and 'M 	Ii 	Chakd'11 1 

• 	 ...verajcL.. 

The'1Union of India and others 	 Respondents. 
I 	 8 	dvocate Mr B C Pathak, Addi C C SIC 	 I I 	I 

2 	0 1 No 112/1998 

11India Te1com Cmployees Onion, 	ii 	
i'J 1  

L1nc3 Staff and Group 'ID' and another 	 AppL cnLo 

if 

I: By.Advocat.es  Mr. B.K. Sharma 	nd fir S. •Sarrnã,
if  

• 	1 	 I: 	 S 	 •: 	. 

	

— v e r o U3 - 	
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Th',Un ion or 'India and others 	 ..... .Recpo oen.ts 
IDyJdvocate I1I A 	Deb Roy, Sr C C S CI 	 I I 

.1 

I! 	 I 	I 	 II 	 I 	
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3. 	0..A.No.111/1998! 	 •1 	
• 	 I I  I 	

India Telcicorn Employees Union, 	ii 	 1 

Y 	 f.ne Staff and Group '0' and another 	I  App i ants 
l hhAdvocates Mr B K Sharma and Mr S. arrna 
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10. 0.A.Nb.i42/l998 

All 'k ' ia 	Tel econ Cmployees 	Union, 
Civi Wing Branch 

By Aclv6cate 
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Mr 	B 	Ma1aar 
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I - versus - 	.. ...H  •;n'. • 	 • 

The 'Union6f Ida and others 

le B 1 C. P.athak,...Mdl. 	c.sd 

11.• 2•Ao.'1 
11111 I 

5/1998 I! 
si rIJIhari!Ri1 r T 	Dka 	and 	10 others 

i.cvoc 	( 	j: •HuSeain. 
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TI'eUnio of 1 Xndia and others 	 : ...Rosponont 
B Advocte1  Mr A Deb Roy, Sr C G S C 
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AlInd4j1Te)jècorn Employees Union, 	 I  
L 19e Stajfian Group 'D' and another 	 Applicants 

• 	.11 	I 	• I 	I 
Advoc1tés 1r ELK. Sharma, Mr S. Srm& 

andi,Mr U 1 IK 	4air 

I 	 • 	• 
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India T'iecom Employees Union, 
Staff ad Group 'D. and another 	. . . .App1i 	t!8 

II 	 I I 	 • 	• 
: 	,Advocates'Mr, B.K. Sharma and Mr S. Sa a. 

II 	II 
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r 	 I I 

•'JI'hIdia.Tc 	domEmp1oyees Union, 	I 

V ci IGrIOUP •1 D' and another 	. • ;App1?ant1!III 

IlIdvóàtel 'M 	ELK. •Sharma, Mr S. Sarma,. 	 5! 

Nai 	aAd Mr. D K Sharma 	 I l L 	 I  

it I I 	- rje 5 Ill 	 lip 

? 	
and others 	 J 	Respond1t31 

1 Advocat1r.' B.C. Pathak, Addi. C.G.S.f. 
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India Tel 	rtnployees Uni)  
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St 	
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t ,•ç 	. . . 	 D1icanLs 
!

By Advocat 
and Mr D.K. Sarma

e0 Mr B K Sharma, Mr S. 'Sarma 	II  
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-versu8- 	 I 	 • .. 	. 	 . 	 . 	
I 	 . 	 H 

! ; 	The un1o n . :of India and others 	• 	 •...',fl,e8ponc]ent 
fly Adv6ca bMr B C 'Pathak, Addi 	G S C 	' 	 I 
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I 	
All 	e 	above 	appiicstjJke 	 common1 

U I stions of aw and similar fats. 	herefore,epropoce1~ ,i, 

tol dispose o 	all the above appli ations by 	common1 I odr  

2: 	The IA 1 	India Telecom Em'loyees ub 	is a 
I r6gnjsed U ' ion of the Ielecommujcatjon 	 t pLrtmen 

h injon 	 h a es up the cause of the members of te said 
j; 	•\• 	 1I; 	 •1. Union. Some  l 	the applications were submitted by the 

I I 	 I 

•.'... 	.Ijd 	union, t 1 amely, 	the 	Line 	Staff 	and ' Gro n p 	''D 
• ••.- em fllqyeeo and some other applications were filed by the 

•casual empl4ees individually. Those applications werqi; i1 
I 	 III 	 (liii' 	 I 	

I: filpd 	as 	the 	casual 	employees 	engaged I  in 	th 1  

1 I1' lcpmmuncapn Department 	came J to 	know jthat 	the 
1 	

ces 	 casual llazdooro U der the rpondent 	1' 

11 keyi 	be terminated with 	ffect froL 1 6 1998 

iV 
ii 	 in these applications, pray1 :rt the 

11re6ondenk tbe directed not to implement the decision of 

	

1•1 	I:I1 
III 	t 1emlnatitig tIe services of the caual MazdooFsi but to 

J ' gant Lho Isdnilar benefits as had been graJe1 to the 

mloyeeoiunde 	t h e Department of Pasta and t .ojeLend Lhe 

1' 
Ill 	

: 



£Ltc!of Lhc Scheme, nme1y, Cdeuel Luboureo (GLt of 

1e 1no1y SLOt1ujnd Jlegu1at- iitjon) 	heme of / 	1909, 

o.the caua1 I' 	 onerned. Of the afore said II 	 I 	
I 

	

in 0..t1 6.269/19913 there ie n 	prayer 	 the 

rdJ 	termntjon 	In 0 A No l4l/998, the 11I 	jer, s 
gain 	Lhe cnellatjon of the temp ary otaLJ 1rli er  

'1 	cjanEed to the applicants ha'ing cons Ldered the1 111 Lerjgth 

of oervice and they being fully covered by the 	heme 

According to th opplicants of this O'M. the caiceiaton 
Ii 	 I 	I 

wu mdcle wlthouL giving any n o t i c e I.'o them ir' cpmpletc 

violation of the principles of natu 1 justice and the 

'V 
• I 

'JHL 

I 
LJiO. 

. I 	
Ii 

3. 	. 	he 	applicants state 	that 	the 	das.uai 	11az o s have 

been 
lortinuiflg 	in 	thjr 	service 	in 	different 	óf ces of 

the ,.Deprtment 	oI Telecommunication 	uner Asoam r, 	 l ei! an d 
I 

N.E.:..1; 	Circle.T1e 
I I I 	 j 

Government 	of 	India, 	11iriatry of 

CQmmu'n'jcation, 
• 	II ..; 

Ade 	a 	scheme 	known 	as 	Casual IL 'zi6o6rers 
i11I1 

(rn•of 	Teporary 	Status 	and 	Regdlarioatio ceme. 

Thi bi3herno 	Wool 	communicated 	by 	letter 	No.269 
I 

IQI 89—STN 
dated 

I 	 I 	1 
7 	11 	1939 	it 	came 1and 	 into 	operation 	wLth 

: 	..... 
effect 

Croi' 1.10.1989.'ICertajn 	casual, employees 	had 	bedn given 
' 

. .e'!Ibdnefjt 
I 

urid 	the 	said 	Scheme, 	such 	as,cofeent 	of 
C. t1oary 

(I 	 I 	i. 
atau 

.• 	•. 

4[inmum 

daily wages 	and 	wages 	with 	reference 	to 

PJ scale 	of 	regular 	Goup 	'D' 

ng 	DA an IHRA Later 	on, 	by 	letter 	dated' 11I12I993 
I 	

I I 
India 	clarified 	thatthe 	beneriU5Iof'I!thO I 

.i: I   

Sher'hould 
iI'II,_ 	I :11 

tIconfined 

I.. 	 . 	• 	I:. 	 I 	4 	I 

durin. 1 :jhe perio1 	from 	?l..jl 9 o 5  

to 	the 	casual 	
emPloYeetwouIiere 

o 1  • .c.1980. 
• 	IIIIh1I: 
Foweflar, in 	the 

•.II. . 	. 	 I Department 	of 	Posts, 	thode!, iJolual; : ! 
11111' 

i1 cb8 j 
i 	 I 	 I 	l'i 

ro 	who' 	Jere 	 29 engaged 	as 	on 	Li. 	1909 	wei 	grntedI 

th'' 1 benefit 	of 	temporary 	status 	on 	satisfying' 	the 1  

l4 ty 	ceria The 	benefits 	ware 	further''cytende 

Itill 
II  

ii' 	 I 



;( 	/ 	 •, 

to the csJl labourera o f the DeprLTn 11t of  , 	. 	,  

	

. 	 iIlf 	I 	 . 	
Icl ( 	 _10 9 1993 pirount to the judgment oC 	he 	rr}'ul n Lcnch 

'i 	, p 	• 	I. 	 , 	:  
':• • • U 	• : 	the.iribuna1 	pa33ed on 13.3.1995 Fn:  0.A.I6 . .75(7.199I1. 
I 	 ' 	I 	 III

I; 
.. 	;The'preen 1  £pp1ianto claiPithat the lànefit exli 	d to 

	

I 	 I 	I 	 I 	 Ii i 
;Lhe ctáda1 c:p1oyeea working under thc bepartment;dflipoto 

I': 	il 	Ii' are liable to be extended to the caau 1 1ernp1oyee3Iwrk1ng 

	

I 	 I 	 I 	I 
I 	 in the Telecom Department' in view or the £ict' tiaL they 

	

l 	. 
I 	' 	 IlI 	 It 	

I 	II , 	ThIj 	are oirnilarly 8xtuaced 	1\O noth 1 n9 	done Ji 	II Lteir Lit 

: 	L 	1:avc:h r. 	t:he authority they approche • Lhi • Trt),ujl by 

fing 0 A Nos 302 and 229 of 1996 This Tribun1ib y  order 

	

dadl3 8 1997 directed the reopod 'eto to giJ 	8 1mi1a 

	

ben £it 	to the applicants in those' two app1icaibns as 
• 	.1 	I 

I 	I 	 '•1 	 I 	 I 	!III• 

''° 	
•to 	the 	casual 	labourers 	workin.IH in 	tho 

ii 	 • 	' I 	 I 
Dep r.tp'ent of Posts. It may be mentioned heretht some of 

I I III 	 I 	 iij 	I  II 	Lhe Icaqual empiojees in the present 0 A a were' applicants 
11 	 I 	 'It 	 I 	 I'll 	i i in 	A Nos 302 and 229 of 1996 The applicant's 1  a, .ate that 
ilki • 	I: 

I" 	inoead oft cci jpiying with the direction gi'v 1ch' by this I 

 Tri u al 	thei'oervceo were terminated withIeffect  froin 
II 	lull 	 ii' 	I 	'I 
• l.3)993 by oral order. According to the app1iento such 

ord1er was 'illegal and contrary to the rules 	Situated 

' 	'th Uo I 1  the appJ1 icantn have approached this Tribunal by 

£i1 ng1.the present O.A.s. 	• 	 ': 

.1 At the I Lime of admission of the app1ic4ons, this 1 	 I 	I 	Ii 	'II r11 1?  inal pasac 	interim orders. On the strenh ;  of the 
• 	.:I'' 	(:!t' 	.1 	I! 	• 	 1 

	

intlrim ordero passed by this Tribunal somc 	of the 
I 	liii 	' I 

i 	ap ZIi1canhs 	d '1ot111 working.' Ilowevei, 	hore hoo been I 	11 1 	(II 	I  
• 	 : Iconrj;ajin !frornihe applicants of some of the 0.A 1.s that in  

	

k
I 	te 	erim orders those were not given' e fect 

III 	 hory remained silent 
 

I 
' 	 1  Tte t  conL'ent ion of the respondenls in all 	e abovc 

	

 
lilt

Lhst' 	the 	Aesociation 	had' no 	auLt o 	y 	tc 
I 	I 	'II 

• 	
' 	

' 
• 	Iii 	 I 

.4  

Jl  
II 

IJ  

I '!i 
1i 

1: 

) 

 



NA 

i!! 

ji 

• 	•h 

'I 

I. 
•:t.. 

• r 	 ,, 	 - 

	

/ 	ily4 	fi4 :' 

VQ 

the 80: Called cacual em .1 
 loyeec aè J el caoual i 	mp1c!are no 	membero of thel'UnjOh LI" 	• 	and Group' 11D' 	The cacual 	employee a not 	 regular 

til 8ervantc are not eligibJ to beco 	mbera or 

	

of 	the 	ctaff 	 FA.  t Ili 	the :1 • 	reap n Qt8 
have etated that theJnamea of.; 	'cacual, mpl 	furnxjed 	in 	t h e 	Apljcajo 	re 	not I. 	Ii 	Ii 	 j  en 	

, becase of the lack IjOf partjcuarc 	The H 	eco 	
cordirg to the respondtc, reveal Ilhat come 

I 	
aauaj employee5 were nbver engaged 1  by the 

'

epa r 	t 	In fct, enquxrje8 int 	their enobment as 
aua1' 	

F oye'ea ae in progreca. Th re8pondet juotif 
• 	H 	 • 	1 	 • • 	e 	, 

to dippence with the cervices of 'the cacual I 	1! 	hit 	
iI 

e
t  , plo ealc n the ground that they were engaged purely on I 	lt1j.Il. 	S 	 • 	

.: 	 I • '• ' empoky 	cia f 	special requirern 	of cpefc. work. 
• 	

,. 	ii 
• ' The 	ecjonJents 1urther state that 

the casu1!te ployeez3 Iiihj 	•' 	 •, were tbe disengaged when there was no further 
I eecl for 

ontih 	' 1n of their services. Besj cc, the L I 
odentc 

ji:i'1eo 	tk ei,that the present app 	n c i lica . 	were I 	 I 	 the 
Ii• 	 I !IIgagedIb. pereons 	having 	no 	aut onity 	a9 1 1without 

followj 	: 	te 	formal 	procedur' 	'for 

According to he r eepon auch 

	

• 	:,,:.. 	
I. 	' 	

• 	I Ii 

	

• 	•• 
I  ployees 
 are not entitledto re-end'Went or • 	

.' 	1iI' 	 • 	 • 	

III I I 	 • and' they cannot get.Ithe beneb of the • 	
fr 	 . Chrne d :'' .989 as.thjc Scheme wil 	etro8pecte and n o t'  

rospecti. The Scheme is aPPlicab4e only to thl caua1 - 'Y 	 I 	liii 	
:1

'LI i 
;employe 	w 'e. 11.h o  were engaged before t e Scheme' 11, 	e into 

I ifrec4..j 	I.recpoijdentc further sta e  tht 	casual I 	;i' 	IIiI:hII!i 	It 

ft.emioee! 'f the1ITelecommu.j
nicatjon !;DepartmenE ae not 

imila11
y '1aced as those of the Department of Pouts. The 

ii 	Ih 	'HH.• 	j 	• 	. 	• 	 II 

 I  l90P0i1rn1 	also '@lato that they. haveapproached the 

hati H Igh Court againat 1  the order of the 
• 

•:'•.• ;.':-' 



/ 

be e I 
6. ) 	We have leard fir 	1.k.sharma,/j 	J .L.' Sarkar 	lit I 
flu 	and flr B. lialak 

aga 

in 

Wrj 

How 

Tri 

.1.99 , • 

' 

W. 

 
1. al 	U.3.3.1997 010cod in.•Uoo 	 2 .302 and 29 o 

lic IL 	J 	ift The appanta dOec n o t 	jue the fact th e  
Lhe c rde r of Lhe'Jilribunaled 13 3 1997 

	

I?  NO.302 'and 229 oul996 the1k:' 	ondnta haV6 file. 
,( 
plicalioiio before ,Lhe Hon'b 

, 	 auhati High Court II 	 . 

according to the !happijcant8 io interim order ha. 

ed aganet the o'der of Lh 	1buna1. 

	

I 	
• II 	.i 	 1 

coon 

t3ubrn 

I' for 

Cour, 

dire 

ubs 
 ji 

Comp , 

7. 

fee,1 

regà 

m a t e . 

I 
Ii 

earne 
. j,' couns 	appeari 

I, 	 ng 	0 
Lf!;of the 

• 
 appllcanta,.and also 	'flr  

.  

A.  
* 

I Deb Roy, :Iearne 
and 	flr 	D.C'4 	Pathak, erned 	Addi. CG.S.0 

11 
on behalf 	of:, 	the II. 

reapondeita. 	The learno1 
for the 	app1icats dispueh the claim f 	th 

)r?de,nta that 	the 	Sc1eme 
S  

1.1. 	Ii•i 	'. 	 . 	
.• was 	reLrocpectjve II 

and no 
et'ive and they 	alod' submit 

k 
th'at!jt 

'!I 
was upto 1939 an 

ext ended Upto 	•l993 	and 
H. 	

.. theeafter 	by , 	 8ubequen LI i.dr. Accordjna to 	the learned 	counèl 	•fbr thi 
çnta ' the 3cheme l 	also 

. appljdb1 	to the !reoen II: 	I 
II 	. cintc. The learned CounSe k  for the applxcant5furthe.I 

that 	tiey 	h,ve 	ddcument 	to 	ahoy 	tha' 
'Jion. The learned Counsel f 	Lhe app1icant 	alo 

that thel re3ponde'rLa. cannot.p t anycut off dat 
• 	 • 	•. 	

. plementaton of the Scheme,. inaamucji as the Ape: H 
i'll1. 1! 	

1, ao not given any ouch cut offidate and ha'cigsue1 

.bn 	oronferment 	of 	tbmporary 	8tati'u 	am 
S 	• 	• 	

, 	 I 	i. 	 iiI II  ent re9uir),.8atAon ,  to those c,a3iival workers Who hay. 

•'ed 240 da'a of service in a yeari. 

hear i ng the learned coufl3e 	for the parLieo w 

the applic a t i  a n a requirc Irurther exaninatjo ' 
the L3ctual pbsition. 	to t1e paucity 	' 

1:h1. to not p030th) C for thii HJ ibuna 	to Come to 

beha 

IH Sr.  
appe 

COu 

MM 	res pi  

ro4 

thei 

dr 

appi 

L t3ubfli 

Am 

.3: 

I~ 

'S. 



I 	- 

II 	
l 

ter 

ing 

ned 

I 
L 	/ 

I 	I 	 S  

ci 
oncluj0 nW, therefore, feel that the mat 

H be Ve - exomined by the reaponde,3 them l'vea 
ino cOnsidetioSn of the 

oubmjssjô3 of 
the :le!a 

I, 

cbni for the appij I' 	 S.  
I 	 I..  

InVIeW 	of 	the 	above 	We Il 
5Lt .oteoe appIl i' 	

d1rrtlon to the reapondnte to e In
ane the ca 	

of each °Ppllcant 	The 8ppllcI 	my I Ile 
I 	

v 	j 	l 

• 	 I'-I 

r dpreaenta . jo n 3 indlvli1 	
Within a period O f!o 	1 nth from th 	

date of receipt of the order and, 1  If 	uch 
a r e flied individuall'y 	th 

ahall orJtjjze and examine each caae 
jI n COu1j

nts  

II  

• • 	wljy th 	
recorda and thereafterpasa 	re8oned,.. ,o dr mert 	° f1 l fieach 	caGe 	Wi th  u 	period 	 : 

Irth Ii 	
I

S 

Lh reafter 	
11he interim order pacoed In any of 

th 'II 	
II 

oh
I 
 1

,
1 	remj 	in 	force 	till 	t h e • djooaa1 I10 	the re) eaenta j On  

g 'I 	No dder as to coato 

• 	I • 	
H 	!' 

I: • 	1: 5 	. 	 1 

--;-'--:' 
Ihn 

.11 I 	1 	7 	-II • 	• 	• - .j 	a 

Ii 

JU 

l q 

on 

on 

"ViCE 

	

so/i. 	 H H MEMBa. (A) 

• 1. 

to br. lyle Copy 

rrIiir1 	1ifiR 	S  

flu:i  

I.. 
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GOVERNMi' OF INDJA 	. .. 	 t2t1¼ -W 
DEPARTMEN'I OF 'I El ACOMMUNICATIONS 

OFFICE OF il-IE GENE1AL M INAOER TELECOM SILCHAR 
SILHAR S' SILCHAR 

No L-20/TSM iegulaiiat on/SC/'j 	 Dtcci at Silchai the26 ..c7 -2000 

To 

Al 
Sri  

S/ 	 vid) 	 . 

b rs 	 Le 

Sub: - 	 Grant of Temporary Status Mazdoor. 	 . . 

IT 	'.('A'I'/ 	.-. 	 Jf._qQ re 	- 	 ±on 	iii 	ul 01 el dt 	 /J., ,jj...  

With reference to the above, you are hereby intimated that as per the instructions of 
the Hon'ble CAT/Guwahati in the case in OA No. referred above your engagement particulars 
were thoroughly scrutinized and e\am!ned by a committee in consultattnn with the records The 
committee was formed in this SSA as per the instructions of CGMT, Assain Circle, Guwahati vide 

Memo No Estt-9/12/PART-1/23 dtd the 28 03-2000 

The committee after through scrutiny and examination of records submitted .tsreport 
to the undersigned.  

As per the said committee report you were not found eligible for conferment of 
Temporary Status Mazdoor under any scheme or order of DOT, including one time relaxation gien 

by Telecom Commission vide order dt 12-02-1999, on the basis of your engagement records, as 
you did not fulfil the mirimum eligibility criteria i.e.  

You did not complete 240 days work in Department of Telecom. in any calendar year 
preceeding 01-08-1998. 

You were not in engagement as on 0 1-08-1998. 	 . 	 . .. ,. 

The committee did not iccommencl your name for conferment of Temporary Status 
Mazdoor. 	 . 	 . 	 . 

Under the circumstances stated abnve, your request for grnting 5  Temporary Status 

Mazdoor cannot be acceded to and as such your representation stands, disposed of.: 

W4,Q 
V~Oef 

V
617  

General Manager Telecom 
Silchar SSA:: Silchar. 
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GOVERt\IMFNT OF INDIA 
• 	

DEPARTMLN I OF 1 ELECIMMUNICIA.TIONS 
OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR 

SlLCHA1 SSA SILCHAR 

No. E-20/RSM Regularrsation,50104 .• 
	 Dated at Sicihar, the 26.09.2000 

To 

Sri Ohirendra Sarkar 

S/0 Late K:ron Chandra Sarkar 
Vil!& P.O. Shyamnagar 
Dist. Karimganj 

Sub: Grant of Temporary Status Mazcloor.  

Ref: Honble CAT/GUWAlATI order dated 
3 1.8.1999 in 0 A. No 111 

With reference to 
the abuv(' ynu 

are hereby ifltirna(erj that as per the 'flSt1UCtiO5 of the HOfl'bI CAT/Gi , vagi.iti in the case in OA No referrd above your erlqa(Jeifleflt parlicljla,s were 
tt1O11(1l 

ly SCrUIEI)lzed and examinc(j bya mmjttee 

in Consultation with the records The committee was formd in this SSA as per the 

instrucons of CGMT, Assarn Circle; Guwahati Vide Memo No. Estt-g/i 2/PAR 1/23 
dated the 28.3.2000 . 	 T  

The committee after through SCrutiny and examination of records ubmitted its 
report to the undersigned 

As per the said committee report, 
YOU were not found eligible foI conferment of Temporary Status Mazdoor under. any Scheme or order 

of DOT including one tie 
relaxation given by Telecom Commission vide order dated 12.02.1999 on the basi 
of your engagement records as 

YOU 
did not fulfill the minimum eligibility criteria i.e.. 

You did not com lete 240 days work in Department of Telecom in any 
cIendaryereced. 0108 199

—

_ 
YOU 

were not in engageme,.it as on 01 08 1998 

The coinsIlilEec did not recomillend your name for conferment of 
Te Status Mazdoor. 	 mporary,  

Under the circunistances Stated above, your request for granting Tempora 

Status mazdoor cannot be acceded to an as such your represeh(ation stands 
disposed of. 

Sdf- Illegible 
General Manager Telecom 

Silchar SSA :: Silchar 



GOVERNMENTOF INDIA 
/ 	 DEPARTMENT OF TELECIMMUNICIATIONS 

/ 	 OFFICE OF THE GENERAL MANAGER TELECOM SI.LCHAR / 
No. E-20/RSM Regularisation/SC/04 	 Dated at Silchar, the 26.09.2000 

To 
Sri Birendra Das 
S/o Sri Kiran Chandra Das 
P.O. Srigouri, 'v'ilI Dakshingram 
Dist. Karimganj 

Sub : Grant of Temporary Status Mazdoor. 

Ref: Honble CAT/GUWAHATI oider dated 31.8.1999 in O.A. No. 141/98 

With reference to the above you are hereby intimated that as per the 

instructions of the Honhle CAT/Guwahati in the case in OA No. referred above; your 

engagement particulars were thoroughly scrutinized and examined by a committee 

in consultation with the records. Tlie committee was formed in this SSA as per the 

instructions of CGMT, Assam Circle Guwahati vide Memo No. Estt-9/1 2/PART-1123 

dated the 28.3.2000. 

The committee after through scrutiny and examination of records submitted its 

report to the undersigned. 

As per the said committee report, you were not found eligible for conferment 

of Temporary Status Mazdoor under any scheme or order of DOT, including one time 

relaxation given by Telecom Commission vide order dated 12.02.1999, on the basis 

of your engagement records, as you did not fulfill the minimum 'eligibility cirteria i.e: 

You did not complete 240 days work in Department of Telecom in' any,  

calendar year preceding 01.08.1998 	 ' 

You were not In engagement as on 01.08.1998 

The committee did not recommend your name for conferment of Temporary.  

Status Mazdoor. 

Under the circumstances stated above, your request for granting Temporary 

Status mazdoor cannot be acceded to an as such your representation stands, 

disposed of. 

Sd!- illegible 
General Manager Telecom 

Silchar SSA : Silcahr' 

(.. 	1•• 

4 

) 
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DEPARTMENT OF TELEC\MtU ICIATIQI IS 

OFFICE OF 
TI-IE GENEt. M1NAGER TELECOM SILC U 

w 	 SILCHAR SS\ SILCAR 	

- 

I, 

O 
E 20/RSM pegulan53tb0SO4 	

Dated at SCh the 2C 0 2000 
	

\j 

To 	

' 

Md LUtful Rat-iman  

S/o Md. A adclas Ali 
Vill 1- pania P.O. Kar-raiha7.aI 

Dst l<aFim9a 

5ub Grflt of TemP01Y Stit 
Mal(l0O b1 

Pet 	Houble C IGUWANAU 
0R 

dated 31.8.1939 n O.A Ho 
1L1/98 

With relecence to the 
abOv you 

are hereby rntimate1i that as per the 

instruco of the Honbie 
CATIGU1 	

n the case in OA No referred above. youf 

flgagemert partiCUlars were thoiOUd11Y scrutinized and exaITed by a 

	ii!i 

in consu° with the records The committee was tormed in this SSA as per the 

instrUGO of CGMT, As5al Ctcie, Guwahati vide Memo No Estt9112/PT23 

dated the 28.3.2000 	

V 

The coiflrrnttee after throUgh scrUtY and examination of records subifl1ttd its 

repO to the nderS1gnd 

	

As per the said comnitt 	
ep0 

you were not found yrb for cOnfCe 

 

o1TemPO1a Status MaZd00r under any scheIe or order of DOT, includiPO one time 

rei3Xat0n given by Telecom 
COmIIS°t 

vde order dated 12 02 i999, on theb,, 

of your engagement records, as you did not fulfill the minimUI eligibilitY criteria,te 

1)ou did not complete 240 days work in Qepame0t of Telecom in any 

calendar year 
preceding 01 08 1908 .  

2) 	
ou were not in eflgage11t as on 01 08.1998 

The committee tici not 
1 ,

co riurrd your name for cm ferment of TernP0
1Y 

Status MazJ°° 

 

Under the circiJI1S rrce' staked above your reqoesl for ganting TernP01V 

Status mazdoor cannot be acceded to an as such '1iJ1 1piestatb0n stands. 

disposed of. 	. 
Sd/ Illegible 

Gerrelal M anager Tel?COm 

Silchar SA Sdchar 

C' 
I 

\ 

- 	.i • 	. 	

) 
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E MET OF \ND 
cOV 

DE 	 0 	
TE PVM1 1iLECf MMUCf otS 

OFFICE 
	

E GENERAL MGER LECOM SLC 

SS .. .. SILCHPIR  
SILCI-lAR 

Dated at 5\ct th  

Sub Grant of TernPQTY Status Mazoor. 

Ret 	Hon'e 
O T 13UW 	

\ 
ide dated 31.8.1999 n 0 

	
141198 

	

th reference to the above 
	

nt 
you are hereby 	

natd that as per the 
ht  

nstrUCt00S of the 0nh\ 
0IT1(a 

n the case n O 
to referce above 

yoU( 

enga91t particUl3 we b 
0ftogl 

y scrutt1ed and e)mM b a 

n ConsOttahon with the 
ieCO 	

the (j)ltt 	was 01iiied 	
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1nstrUo of COMT, 
5S0 CIc 	

vide MeI'fl° to 
Fct-0' 2I2APT23 

dated the 28.3.20' 
The 00mmttee aer ro0gh scrutV and exarntb0n of records submitted its 

rep0 to the undersigned s per the said corn ttee repO you were not found egibfe for conferment 

of TernP0ra Status MaZdOOr under an scheme or order of DOT, ncfudg one time 

ref axatlon given by TeteCom Comrn'°° vide order dated 12,02 1999 

on the basis 

of your engagement recordS, as you did not tutfifi the minimum e1igib%tV dtera e 

oU did not comP 	

240 dayS work in DePament of TetCom in any 

calend& year preced9 01.08.1998 

ou were not in engagement as on 01 08 1,998 

committee did not recommefld your name for 

The 	

onfetrnent.0f TmP0r 

  

Status MaZd00r Under the circum5t8ces stated above your request for granting TemP0r 

Status mazdoOI cannot be accec to an as such your epreSentatb0n stands, 

Sd!- tilegibfe 

disposed of. Genetat Manager Tetecom 
Scha1 SSP 1:St\char 

S 	 - 

\ 
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Dst. admgan 
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CENTRAL ADMI NIS rRATIVE TRIBUNAL, GUWAHii 8ECH 	 C Originaj, Application No§ 28 of 2001. 

Date of Order : This is the 24th Day of August, 2001. 

HON'ULE MR. JUSTICE D.N.CUOLOHURY, VICE CHAIRMAN 

Sri Prtu. Bhu8an Roy 
S/a Sri Puma Chandra Roy 
C/O Sri Prasanna Chowdhury 
Village... Girishjanj 
District:... Karimganj 

Applicant. 
By flr.P.Roy & Mr.8.K.TeJukdar 

- Vs - 

The Union of India 
Represented by the Secretary to the 
Govt. of India 
New Doihi, 	, Ministry of Communication 

The Chief GeneralManager (Telecom) 
Assain Tel.com  Circle, Ulubari 
Guuahati.,7, 

3, Member, Scrutinizing Committee 
Divjsjonej Lnçjinee (P&A) 
0/0 The G.M.Teiccom 
Aseam. 	 , Silchar 

The Generai Manager, IClecom 
S3.lChaL,S.S.A 
Silehar, 

The District Manager 
epartment of Telecemmunjcatjon 

Silchar, Assam,  

TWO Sub-0jvjsjonaj Engineer (Group) 
Te1com, Patharkandi, Aseam, 

i 

R>Mti.Deb Roy, Sr.C.G.S.0 

, 	/ 	 ORDER , ••- 

- 	 - - - - - 

CIJJRY 

This is the second round of litlg5j0• The aPplicant 
°arlier also moved this Tribunal by way or D.A. 141 of 1998 
through its Association, namely, All India 

Tsl'comCp1oye.s 

Union praying for conferment of granting the benefit of 

temporary .8tatus as per the Scheme 
Of 1999 •  The Tribunal 

took up the said case alorlgujth Like cases anddjspo$ed 
all the 

cases by a commofl judgment and order an 31.8,1999 

directing the responde5 to 8crutijse and examine each 

case individually in.consuitation with the records and 

CQfltd,,2 



ii 
_M — 

-2- 

pass a areasoned order thereafter in the event of filing 

the representations individually within the period pres-

cribed. The applicant accordingly submitted a represents-

tionin writing and the respondents vida latter dated 

26.4.2000 advised the applicant to appear bafore the Scru-

tinizing Committo on 3.5.2000. The applicant appeared 

before the said Committee and submitted a1.lhis docume-nts. 

The respondent authority by its order datsd26.9.2000 

informed the applicant that the Committee did not recommend 

his name for tgranting of the temporary status on the 

ground that he did not complete 240 days in any Calender 

year preceeding 10.98 and that he was not in engagement 

as on 1,8.98, lence this application assailing the legiti" 

macy of the order of the respondents. 

2. 	The applicant, in this application, claimed 

that he was engaged as a Casual Labourer in the TeLeoo-

mmunication Department on 1,1.88 and worked as sUchcin the 

department till the temporary status was granted to him 

on 9,12.97. The concerned DPC on consideration fthe 

case alonguith others granted the temporary statU3 vios 

oror dated 9,12.97 and 22,12.97 and thereafter he was 
- 

' 	 \ paed at Kotamone Telephone E.xchange, where he joined 

t2,12.97. Uhile worcing as such the order of granting 
-' 

_- 	t'porary status was cancelled by the Telecom District 

M'anager, Silchar wide his order dated 27.6.98. Being 

agrieved with the said order, the applicant, as mentioned 

above approachsd this Tribunal by way of fEiling an O.A. 

which was numbered as 141/98. The said appiication was 

admitted on 2,7.98 and the respondents we 	directed not 

to disengage the applicant and others and to allow him 

a continue in his service. As eluded, the case alonuith 

the like cases were disposed by the Tribunal by a common 

order dated 31,8.1999 directing the respondents to scru- 

tinise and examine the case of each applicant. 

Con t d,. 
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The respondents entered appearance and subnijtted 

its written statement contesting the claim of the applicant, 

By the im*Jgred order dated26.g.20OO the respondents de-

clined to accede to his representation in view of the 

recommondatjon of. the Committee. Admittedly, the appljc.,,, 

a.Longuith eight others by order dated 22,12,97 were granted 
temporary status of Plazdoor proVi,4sionay on the approval 
of the TDt, Silchar. The eq id order preceaded by an order 
dated 9.12.97 approving theactian of the SDE(Grjup), 

Telecom in granting temporary stetu3 to those fine persons 

including the applicant, The rlsvant part of theJ 
 ~commufii- 

catio .n .. is reproduced bel, 

\ 	
Dated at Si.l.char, 

09 0 1 2.97  

To 
T 	 The S.D.E:.(croup) T.lecom,, 

/'J:4 	Patharkandj, 	

1 \y\ 	 Sub: -  Casual labours (Grant of temporary 
status and regu.larisatjon scherne)1989 / 	
engaged after 30.3.85 upto 22.6.88). 

In pursuance of theaQi Nw Delhi 
litter No. 269 . 4 /93_STN_IJ dated 1 7.12,93 
and cGMT/Guuahatj lattet No.Rectt.3/10/ 
Part-li dated 4.10.94, the !011ouing' nine Cual. raidoore in your Sub-Div i- 

• sion are approved for granting o f tern-
porary statue on the beia ofpartjcu... 
lara furnished by you ide your letter 

• 	No.-27/95.96/ dt,26,1O,g5 E 	 8fldNZ?/ 
9596/Pt.11 dt,8,11,95 

You aredirected to take fljrther aCtion 
after verification of their eligibility 
once again on the points mentioned 
below :- 

Age at the time of engagernnt. 
Eductjoi guallfjcetj0 upto VIII 
standard, 
No of days worked year.wjsa. 

After conferring the provisionaj appro-
val far granting or tempory statua. 
u...?, 9.12.97 to the Casuj. ?Iazdoors 
mentioned below. Intimation is to be given to TDP/SjJchar for their place 
of posting which will be decided by 
TDP/Sjichar,N 

Côntd,, 4 
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.: '. 
In the lIst of approved 9 Casual Mazdoors or the said côrnmu-

nication the name of the applic9nt appeared at.Sl No.90•1n 
of, the 

pursuance to the said order, and more particularly,in 

V 

I .Q .. TOM 

Silchar letter dated 1 6,.1 .98 the applicant alonguith others 

were posted at Kotamorik, wherein he joined on 22.12.97. 

By order dated 29,6.90 the peavisional tenporary status 

conferred on the applicant vide TOM, Silchar letter dated. 

9.12.97 had been cancelled by 1DM, Silchar vide his latter 

dated 27.6,98 holding the applicant was not qualifisd for 

granting temporary status as per his previoua eng.gemer 

record. The zad order dated 29.6.98 dis-engaging the appli-

cant as Casual Labcurer, issued by the SO (Group) Telecom 

Patharkundi was based on the diroction giuen by the Telecom 

District Manager vide memo dated 27.6.98. Theful1 context 

of the said memo is also reproduced below :- 

R.t: Letter No (-.20/Grp-O/Rectt/97dated at 
Silchar, 9-1297. 

As perabov.e mentionedlettersprovi-
sional TSM status u* conferred to 'the follawinç 
casula mazdoore. Later on posting orderwas 
given to them vide letter No.E-20/Grp..O/Rectt/ 
109 dtd at Silchar, 161,98, ;! 

I • Sri Ratneswar Nath-Patharkafldi tel.-
phone Lxch 	 ' 

2, Sri pritu Bhuaan Roy.4(otamoni Telephone 
Exch.' 
Sri Sukumar SinhaPatharkandi ;  Tel.- 
phone Lxche 
Sri Debendra Kr. Sinbà..Ouilavcherra Tel-. 
J.Iphons.'Cxch. 

5, Sri Nihar Dey-Bazaribha Telephone 
• 	Exch. 

.6. Sri Sujit Kr, Sarmah-Baraigram Tale-
f 	•. 	 1. phone Each. 

As per SUE Iigilaoce 0/0 1DMISilchar 
raport vids letter No. F%VO/cUN/98-99/i.. dtd. 

_2S.6.98, all the above casual mazdoorswere 
absent for the last' more than 365 days counting 
from the date 17.12.93. They do not qualify 
for regularisation as TS'1 as per their previous 
engagement record in the deptt e  

As per this finding the provisional TSM 
status t'hich was conferred to them, vide letter 
No. E-20/Grp-D/Rectt/97 dtd at Silchar, 9-12-97 
is hereby canceled, with immediate effect. You 
are hereby ordered not to engaged thoee persons 
any more. N 

• 	Contd...5 
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Y The appii cdnt, as mentioned earlier, moved this 

Tribunal assailing the legitimacy of the order datsd 27.6.98 

and the Tribunal disposed of the appeal by judgnIent arid 

order dated 31.8.99 in 0.A.141/98 directing ths'respondents 

to examine the metter in consultation with the records, 

The respondents by this impugned order dated 26.9.2000 

declined to accede to the request of the applicant. 

5. 	 The granting of temporary status emantad from 

a direction given by the Supreme Court in Writ Petition 

No.1280 of 199 alonguith 1246, 1248 or 1986 an 176 9  177 

and 1248/88 Ram Gopal and. Others -ye- Union o f' India and 

Others. Prior to the aforesaid order the Suprsn'ö Court had 

an occasion to deal with Casual Labourers in Telegraph 

Department in Daily Rated Casual Labaur'va- Union of IndLa 

& Others. In the said case, the Supreme Court ordered the 

respondent authority Posts and Telegraph Department to 

prepare a Scheme for absorbing the Casual Labourers in daily 

duty who rendered contirious services in the departm.entfo.r 

more than one year. In the instant case on the owfl ahow'n 

of the respondents, the applicant was granted temporary 

status by order dated 22,12.97, which was subsequently 

cancelled by order iated 29.6.98. The applicant was, however, 

allowed to continue as Casual Labourer on the strengtW.of 

	

-- 	, 	'the oider of the Tribunal oated 2,7,98 in O.A.141/98. By 

7 interim order the Tribunal ordered tbe respocidents not to 

	

• 	 . 

	

/ 	 ngage the applicant and to allow him to continue in 

,-•-t 	.' 	hj!e--èotvjcee, The O.A. in question alonguith others.uas 

	

.• \ 	J 	
:s 	

. 

	

.\ •\ 'N.. 	 ly disposed on 31 1 8.99 0  In the said order also the. 
) 

tbunal extended the interim order till diaposal.ot the. 

tJ_ 
representation. The representation was eventually disposed 

on 26.9.2000. Therefore, at any rate, the applcant rendered 

his seruicu as a Casual Labourer on and from OJcambat 1997 

• 	 1 Contd,, 6 
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to 26.9.2000. The findings of the authority that he was 

not in engagement on 1.8.98 therefore, cannot be.sutaifled. 

The services rendered by the appLicant at least fromOaCe- 

1997 till thn disposal of the representation could 

- 	n&t have been ignored. The applicant was earlier granted 

' 	', 	
t,enrary status on the basis of his past record, which 

was ?anCelled at the instance of the communication 8Cfl 

. 	..' ; 
- 	b ,,fhe SUE vigilanCe 0/0 1DM Slichar report vide - letter 

. dated 25.6.98. The said report was not produced before us. 
- ../ 

The applicant was granted temporary status by order dated 

9.12.97. The said order of granting temporary status was 

cancelled unilaterallY on the basis of the' report of the 

SQL Iigi lance as reflected in the communication by the 

1Dm, .Silchar latter dated 27.6.98, whiCh visited with 

civil consequences. 

- 	 F 

.c. 

We have heard t%r.P.Roy, 	
for'-the  

applicant at length and also pr.A.0eb Roy, lsarnèdSr. 

C.G.S.0 for the respondefltaa 

The respondents have missed the directiOn of. 

the Iribunal.dated31,8.99 by refusing to.co,nsjd,er the 

case of the applicant in its full perspective. The action 

of the 5crutinizing Committee to conCine itsenquiry 

upto 1.8.98 also cannot be sustainabLe. Admittedly, the 

applicant was engaged as a Casual Labourer Ofl and from 

1.1 0 98 till he was sought taisengaged by the order 

dated 29.6.98. 

For the forgoing reasons, the order dated 

26,9.2000 is set asioe,and the respondents are directed 

to consider the case of the applicant in te light of 

the observation made in this order. Tha:appliCati0fl is 

accordingly, allued to the extent indieated above. The 

respondents are ordered to complete the exercise with utmost 

expedition at any rate withjfl three months from receipt 

rr C on t d. • 7 
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of this order. 

There shall, however, be no order as to 

C ø8S. ..... 

/4 DiAIRAN Sci/IC( 

.c' 
4L 

// 

C.A. I. 	( . 	j 	p 
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CETAL Aun' •)T/, FTV: Tn Unij, GUWAHATI 

Original ArJ:ii.cat:Jr) Io. 332 of 2 000 / 	 - 

Date of Order : This is the 5th Day of Seitember, 2001. 

HCNBLE MR. P. K. 3ARMA, ADMINISTRATIVE MEMBER. 

1. Dhtindra 
S/C) Late 
Village: 
District 
P.O :- K 
ASSam. 

arkar 
Roy Chnd Sark.r 
Shyam Nagar 

Karirnganj 
rImgarij 

2 Sri B.jrendra Das 
s/c sti Kiran Chandra Das 
P.O :- Srigowrl 
Village :- Dakshingram 
P.S :- Badarpur 
District - JKarimganj 
ASsam. 

Md. Lutfur Rahrnri 
S/c Md. A}:addr All 
Village:- Hafina 
P.0:- Hafdnja ('laina) 
District: Kariingan j 
Assam 

Sri Nihar Dey 
s/c Sri Nripendra Dey 
Village:- Patbarkaridj 
District:- Karinganj 
Ass am. 	 . 

. . Applicants, 

Ilr.S.Sarrna, MrS.N.D.G0S,ami 

- Vs - 

tThion of India 
Through the Sec rctary to the 
Govt. of Irida.a 

/4 , Ministry of Co:nrnunictjo 
New Delhi. 

The Chief General Manager 
ASsam Circle 

• 	Govt. of India 
Department of Telecommunication  

• 	Ulubari, Guwahatj. 

The Garrison Manager 
Telecom, Slichar SSA 
Government of Indid 
Department of Telecomniunicatlons 
Silchar, Asam. 

Sub-Divisional Engineer (Group) 
Department of Telecommunjcatjcns 
Patharkandj-788724. 	 . 	Respondents. 

By Mr.B.C.pathk, Learned Addl.C.G.S.C. 

4• ii:: 	
/\U)\tI 	

Contd. 2 
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K.K.SHARMA, (ADM"7. MEMBER) 

rour applicants have joined together to file 

this application under section 19 of the Administrative 

Tribunals Act, 1985. The main issue in this application 

pertains to the grant of temporary status under the Casual 

Labourers (Grant of Temporary Status and Regularisation 

heme of the Department of Te1eccmrnunjatjons, 1989. 

	

2. 	The four applicants came before this Tribunal 

against the ctncei1ation of temporary status granted to 

them. The ap1ici -its were engaged as Casual Labourers by 

the S.D.O,T, Si1cr, S.D.0., S.D.E, pa.harkandj from 

1.6.1988, 1.3.197, 23.1.1938 and 2.1.18E respectively. 

The applicant' hav placed on records the letters of enga-

gement. Two a licants were ccnferrd temporary status with 

effect from 16.12.1987 and the remaining two applicants 

with effect frcm 22.12.1997. However, by the impugned orders 

dated 29.6.1998 (Armexure - 3 & 4) the temporary status of 

the applicants have been cancelled. The reason:I for cance-

liation for temporary status are as below z 
- 	

"The prov2sional temporary status conferred 
- 	 on you vide TDM Silchar letter No.E-20,'Grp 

-D"Rectt/98 datd. at Slichar 9.12.97 has 
Cm been cancelled by TDM Silchärivide his letter 

NO.X-1i./TDM_SC/CM.sRectt/9899/2O5 dtd.27.6.98 
as you have not qualified for TSM as per your 
previous engagement record. 

The Under signed has ben directed not to 
engage you anymore andas such your services 
are no longer 	 from the 
Fore-noon of 29.6.98." 

3, 	Mr..t.ChanrJ, learned counsel apear1ng for the 

applicants, submitt that the temporary status have been 

conferred after hcling high level meet1ng, wherein Official 

side was represented by the Officers and the staff side was 

represented by the members of the 	Mr .Chanda referred 

k ( L(L 
n_f r 	 Contd.. 3 



the interirr order passed in O.A. no.141 of 1998 'dated 

by this Tribunal, whereby direct-ion was given to 

the respondent.g not to diserigagethe applicants. The appli-

cant alorlgw.jth others have approached this Tribunal by 

filing 0.A.No.1411198 which vias finally disposed of on 

31.8.1999 as under 

It 	
In view of the above we dispose of 

those applications with direction to the 
respondents to examine the case of each 
applicant. The applicants may file repre- 
serittjos individui1y within a period 
of one month from the date Of ,  receiptof 
the. order and, if such representatjoxs are 
filE.,d individually, 	the respOndents shall 
scrntjnjze and examine each case In con- 
sultation with the records and thereafter 
pass a reasoned order on metj.ts of each 
case within a period of six mbnth5 there- 
after. The interim order passed in any of 
the cases shall remain in force till the 
djsjosal of the representatio, 

After the said 
order the applicants filed indi.vidual repre- 

sentations before the C.GLM. Assam Telecan Citcie and re- 
quested for re-instatement. The representations of;the 

applicants were rejected by order, dated 26.9.2000 (/nnexure- 
15 ). for the following reasons 

You aid not complete 240 days work in 
Department of Telecom In any calendex' 
year At 

10  
preceding .01.08.1998. 	" 

V 	 ' You were not in ehgagement as onO1.O8,19g8.. The 
/ • 	

-.-- . 

comnuttee did not recommend your name 
for conferment of Temporary Status Mazdocr." 

- 

Mr.Chanda referring to the order of th&s Tribunal jfl: C.A. 

No.28 of 2001 dated 24.8.2001, has submitted that the.appj.j 

cants case is squarely covered by the said order of this 

Tribunal 0  Like the a: licant in O.A.28/2001, the applicants 

were appointec3 on different dates arid were conferred tempo-

rary status on 15 , 12.1997 and 16.12.1997, Pem1ora - y status 

of the applicants wan also cancelled like the app1icant In 

the said O.A. by order dated 27 .6.98. The leared counsel 

pointed out that the grant of temporary statu. to. the 

1 	
Contd,. 4 
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?' applicants wa 	ancellcd on the basis 	of 	letter Mo 

,x-11/TDM-sc/c.:-.Rectt/9e-99/o5 dated 27 .6.8. 

The reference to the said letter shows that the 

temporary status of the applicants was cancelled on the 

ground that the applicants were absent for more than 365 

days from 17.12.1993 	The learned counsel has disputed 

this observat:n by referring to the Annexure-c" filed with 

the written st:atenient, wh.ih shows that all of the appli- 

cants had wor}yc3 in the year 1994. He 	argued 	that the 

reasons for cance11tjon Of temporary status are not correct0 

Mr.R.C.pthak, 	learned Addl.C.G.s.0 appearing 

on behalf of the re'pondents, argued that as per the direc- 

tion given by this Tribunal in 0.A.No.141/98 dated 31.8.99 

the respondents appointed high level caftjtee,...whjch vei- ( 
fled the records of each of the applicants 	Theccnmittee / 
found that none 0± the applicants have worked for more than/ / 

.4:240 days in a calender year and none of these applicants 

engagement as on O108,1998. He disputed the clairn 

\ofle app1cants trLat the applicant's case was covered 

ZlWork 	
::r:t:: 

-Mr.Charida, on the other sid., submitted that by v.i.rtue of 

the interim oider dated 2.7.98, by which the respondents were 

directed not to disengage the applicants, the applicants were 

deemed to be in service at least from 2.7.98 to26.9.200,the 

date on which the individual reDresentations were rejected. 

After carefully ccnsidering the materials on 

records and submissions made on behalf of the par€es, I am 

of,  the view that 	;iie facts of this application aresquarely 

covered by the judnent of this Tribunal in O.A. 
41-To.28/2001 

disposed of on 24.8.2001. Like the applicant in the said 

O.A. the temporary 	status granted to the 	applicants was 

cancelled, 	lIke the 	applicant in the saj. O.A, 	the 

r . 	I 
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applicants 	1)roa.ched this Tribunal In C.A.141/1996 and 

like the applicant in the said O.A. the applicants made 

representations Individually, which were rejected In like 

manner. Mr.M,Chandi. learned counsel for the applicants 

has also referred to Annexure-A (Series) to the additional 

rejoinder to l:tq tJdt the allcntS also worked for more 

than 240 days In s.me of the years Referring to the order 

in OA28/2001 dated 24.8.2001, the ord3 dated 26.9,2000 

are accordingly set a:.ide and the respondeflts are directed 

to consider the cae of the applicants In the light of the 

observations made in 0.A,28/2001 

The 	tpplit. tton is allowed to the extent indi- 

• ced above. The rosnnndents are ordered to cccnplete the 

-s 

% 
5ecise with utmo:t exnedition and in 	any case within 

bree months from t ne reoeL of this ordez  
/ 

There shall, hOwever, be no order as to costs. 

sd/_rqEIIBER •( aim) 

T'RWJE corc 

cc%ifl )4i* Jj 

rcrT 
da A 	nis-ivo Tr)t''w 

,nch. G;wh 

1i1 • ;. 	II1T) - 	••) 
\V 

w el, 
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I3HARATSANCHAR 	NIGAM LTD. (BSNL) . 

(A Govt. of India Enter.phse) 

Office of the Sub-Divisional Engineer (Group) 
Patherkandi 

No. E-3411'SM/t'TKN/02...03/4 	. 	l)atcd at Patherkandi, the 12-03-2003. 

As per the directions contame(j in General Manager Telecom, I3SNL, Silchar 
Mcmo No. CAT/GH-OA 332/2000/SC,29 dated 11-03-2003 (1) Md. Lutfur Rahrnan, Sb 
Md. Akaldas Au, Vill-Hafrjija P.0.-IJafania (Mama),J)ist-Karimganj, Assam and (2) 
Sri Nthar Dey, Sb Sri Nripendra Dcy, P.O.-Pathcrkajidj, Disl-Karimgan.j, Assarn, the 
apphcant in OA No. 33212000, arc approved by the competent authority for confenncnt 
of Tcmpoaiy Status Mazdoor with immediate cffcct. 

Md. Lutfur Rabman, S/o Md. Akaddas All and Sri Nihar Dcy, Sb Sri 
Nripcud,ra J)cy are hereby contrrc(1 Tcmporazy Stains Mazdoor (TSM) with immediate 
ciTect and pstcd at Patherkandi Exchange. They will report for duty to the undersigned. 

(B. Raliman) 
• 	 . 	 SDE (Group) Telecom 

• 	. 	 BSNL, Patherkardj. 

Copy to:- 

1. Irlic GM Telecom, BSNL, Silchar for information w.r.to tbove please. 
irhe DE (P & A), 0/0 the GMT, J3SNL/Silchar. 
i 	DET/Karimgarj for information. 

4.,The Sr. A0 (Cash), 0/0 the GMT, BSNL/Sjlciiaj-. 
Md. Lutfur Rahman, S/o Md. Akaddas Au, Vill-Jiafania, P.O.-Flafanja 
.Maina), Dist-Karimganj Assaiii. 

6. Sri Nihar Dey, Sb Sri Nrip.dn(lra Dey, P.0.-Patherkandi Dist-Karimganj, 

7 -8. 	SDE(HRD)/S(aff, 0/0 the GMT, BSNL/Silcjiar 

CJ 

(11 Rh;thiq) 
SDE (Group) Tctecorn 

I3SNL, Patherkandj. 
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ShrI Tiranjart Chanra ]s & Ore * 

, ,....p1icant. 
" 1 rsus 

Un ion of In i. la & Ore. 

• " •• !! 

In the watter of - 

written Statcient submittei by the 

respeuents. 

The hurnble respondents beg to etzhit the parawise 

wTitten etateient as fOLLOWS 

1. 	 That 'with regard to para 4.1, of the appli 

cation the respondents beg to offer no eoaents. 

20 	 That with regarI to the stteent made in 

para 4 .2, of the application tkei reapanents beg to state 

that it is not a fact that the applicant was i3itlally 

engaged as casual workr in, the Telecoi Department ance 

1st March 1988. It is not a fact that the petitioner had  

also served in the Department of Telecom prior to March 1998. 

As per records, the engageent particulars 

of the applicant was forwarded by the field unit to the then 

TD/Silebar. The applicant in this 04. Ne. 183/20, 

' 



•:H 

r1 Niranjan Okandra ls, was one of the casual mazioor 

whose engagement particulars was forwarded to the then 

lchar, 

The said particulars were based on certi-

ficates issued by the line staff i.e. I4noman/51 etc, who 

are not competent to issue suck certificates. As per 

the departmental sokemo called "Casual Labourers ( Grant 

of Temporary status and Regularization ) Scheme of the 

Department of Telecommanicationsp 1989", Casual Labourer 

engaged for 240 iays or nero in a year In the Depart!nent 

may be considered for confernent of temporary status 

subject to fxlfillrent of other criteria. 

A copy of the slid scheme is annexed 

herewith and rarkel as nnexure1. 

Secondly, as per the instructions and 

guidelines contained in DOP New 1$1hi letter No. 269-10/ 

89 SPN dated 07-il -1989 normaLly no casual labourer engaged 

after 30..85 should be available for consideration for 

conferring teiporary status. In the unlikely event of 

there being any ease of casual labourer engaged after 

30.03.65 requiring consideration for conferment of temporary 

status, such cases should be referred to the Telecom 

Coiission with relevant details. 

No ca sua I labourer who has been recruited 

afler 30.03.85 should be granted temporary status witheut 

specific approval from DOT, Now Melki 

A copy of the letter No. 26910/89STN 

dated 07.11 .89 is annexed herewith and 

marked as ____ 
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The service unions in LJC4 pre orized the 

aitinistratien to confer temporary status to the niazdoor(s) 

on the basis of the said engagei!ent particulars, certified 

by the line staff which were forwarded to the then I/Silchar, 

before verification of the actual engagement records. 

Under the circunstanoes the competent authority 

provisionally approved the conferment of temporary status 

az&eor to the applicant along with some others subject to 

verification of actual engagement records. 

copy of the provisional approval letter No. 

• 20/Grp . -D/Reott ./98 dated at Silokar 091 2 97 

of the then P]WSilobar which contains the 

provisional approi,al in respect of Sri Niranjan-

is is enclosed herewith and market as AMeElle .. 

Pie engagement particulars of the applicant 

along with others were investigatod by tie departmental 

vigilance and were found false and fabricated.- The applicant 

was not engaged in the department for 240 days in any year as 

per pill account vouciers. He ill not fulfill the minlaum 

eligibke criteria for conferment of temporary status. Conse 

queitly, the competent authority was compelled to cancels the 

provisional approval forthwith and disengaged the applicant 

w.e.f. 29.06.1998. 

, photocopy of the rel*vant portion of the 

Vigilance Tep.rt in raspect of Sri Niran4an 

Ohanira s is enclosed herewith and mar1l as 

nn1eVe 	4. 

1_ 
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30 	 That with regard to the statement *a.o in 

para 4.3, of the application the responlents beg to state 

that it is not a fact that the responáents ccstitu.tei a 

comnitteo for scrutiny for confernent of Tepe1ra!7 Statue 

to tie casual workers under the supervision of high ranking 

officers of the Departcnt of Tel000* unOr T4/3ilckar. 

It is also not a fact that after 4itail scti*y of service 

recorós of the applicant was grantei Tepor&1'7 Status previ-. 

sienally alcg with others. 

The stateert of the applicant is false and 

exaggerated. The fact is 
- Texperary,  Status was conferred 

to the applicant provisionally subject to verification of 

actual enageent recers. It was also stated in the said 

approval if the then T4/Silcbar that such confirned of 

Temporary status can be teriinated witbot assigning any 

reason. 

The applicant approached to the Hen'ble 

Tribunal Jr. CAT/li OA No. 141/98. The interin order passed 

by tic Tribunal On 02.07.1996 directing not to disengage 

the applicants. 

The applicant was disengaged w.eaf. 29.06.1999' 

Interivt •rdcr passed by the Tribunal on 02.07.1998, The 

applicant was in the status 'isengaged" en 02,07.19969 

As such, status quo " disengaged" was naintained as per 

legal advise till final disposal of tie OA 141/98. 

A. copy of the order datod 02.07.1998 of 

CA.TIGH C .A • No • 141198 is annexed herewith and marked 

as 



Any conferment/appelntP2ent based on false 

certificate/particulars is liable for cancellation. The 

action of the authority for disngagement of the applicant 

was justified. 

The reason for cancellation of the provisional 

approval of Temporary Status has been clearly and elaborately 

explained under para 4.2. 

The engagecnt certificates were false and 

fabricated. The vigilance ,report indicates that the applicant 

was not engaged in the department for 240 days or more in 

any year. It is apparent there was an 

racy in obtaining the false engagement 

line staff to get the Temporary Status 

Quent regu]..arisation In the Department 

A dmin i stration through Service Unions/ 

ill motive and conspi 

certificates from the 

as Mazdeor and subse 

by pressurizing the 

JCM etc. 

The applicant has no moral/legal right to 

hold the Temporary Status and claim for TSM status and 

regularisation en the basis of falee engagement certificate. 

The cancellation of order for conferment of temporary Status 

is legal and justified. 

4. That with regard to the statement ma'e in 

pars 4.4, of the application the respondents beg to state 

that the applicant was  disengaged w.e .f • 29.06 .,i99 • in.terim 

order passed by the Tribunal on 02.07.1998. The applicant 

was in the status "disengaged" on 02.07.1998. As .auob, 

status quo "disengaged" was uaintalnei as per legal advise 

till final disposal of the CA Ito. 141/9 8 . 

P. 
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The final order in O.A. Ne. 141/98 was passed 

• on 31.08.1999 with the direction to the re.sponisnts to uda 

sine Ant scrutinize each ease in consultation with records 

and thereafter pass a reasoned order on merit of each ease. 

a copy of the order dated 31.08.1999 in O.A. 

No. 141/98 is enclosed herewith ant marked 

as grexure -. 

5' 	 That with regard to the statement made in 

para 4.5, of the application the respondents beg to state 

that it is not a fact that the benefit of Temporary Status 

as granted to the applicant after detailed scrutiny of their 

enageent records, after finding them eligible/suitable 

for grant of Temporary Status. 

Even though the scheme provide for conferment 

of Temporary Status to the eligible mazdoors who had been 

engaged 240 days / more in a year, in the instant ease the 

particulars forar&ed by the unit officer Iwased. on tbe' 

certificates of the line staff were false and farbicated. 

This has been proved by the vigilance inspection report 

vide Annexure&. 

The ITCI1 has no right to discuss on. casual 

mazdeor issue since the mazdoors are not dopartient staff. 

The involvement of LJCM in the casual 'mazdeer afaairs and 

pressuring the administration for conferment of Temporary 

$tatus uv.s illegal and beyond normse 

h o roLe vant rule s in the c on st itut ion of 

LJON vile No. 32 -1/64 -SR dated 11.08.1964 is enclosed 

herewith and marked as Annexure -7. 
a------ 
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Casual Mazioer is not oategorizel as an 

employee In any caire oven in Group '1)' also. The relevant 

rules/ guileilnee vile O.M. Ne. 131/85STP ( Vol. IV) late 

15.02.1995 on the subject is attachel herewith anl arkl 

as 

That with rearl to the statentent tale In 

para 4.6, of the application the reaponlents beg to state 

that after previsional c.nferent of .Tepeirary Status, the 

applicant mazdoor was pail in acquitanco Roll liitel to the 

periel they were in engageflent. The engagerent unler JK TS 

Status in the particular year also was less than 240 lays. 

This does not confer any right on the applicant to be 

regularisel and continue as T4 as per TSM reularisatien 

sckeae. 

That with rearl to para 4.7, of the app1i 

cation of the application the respenlents beg to offer no 

comirents. 

That with regarl to the statezent iale in 

para 4.8, of the application the responlents beg to state 

that the applicant was lisengagel w.e.f. 29.06.96. PIe 

interl.i orler passel on 02.07.98. The applicrit was In 

the status Disengagel on the late of interi* erler passel 

by the Hon 'ble Tribunal e As suck ' Status Qe" was nain' 

tainel. The applicant contInual to be lisengagel w.o .f. 

29 .06 .98 and he was net re -engagel. Since be was not In 

engagement, question of his clai* for taking the periel 

into o,nsileratiin for cenferient of P314 status lees net 
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lees not arise. 

90 	 That with re arl to tie atateent 

in para 4.9, of the application the respor4denis beg to 

state that as per direetion containel In fina.L •rler of 

I HOn gble CAT/Guwahatjlat 31.06.1999 in 0.A.Ne. 141/98 

and otIaors, a ar.rtinizing coittee was censtitutel in 

Silebar SSA unler the lireo -t ion of G!T/Guwahati D.0 • N,, 

stt9/12/PT1/23 latel 28.03.2000 with the guilelinos 

oOntainel therein, to scrutinize ani exailne tie •ngageent 

recerla of 'the applicant in the Opart,ent. 

A copy of the crIer No. stt9/12/PAT -1/23 

lated 28.03.2000 is annexot herewith and 

ntake4 as AnneZire. 

The applicant was given all reasonable oppor-

tuni'ty to appear before tie scrutinizing ooittee vide crIer 

No . -20/$crtt y/cM/2000-2001/03 latel 26. .2000 and place 

all relevant authmtio locunenta In. support of his actual 

engageaent particulars. The engagenent based on certificates 

given by the line staff was found false earlier by depavtetal 

vigilance inspection. The speoiien signature of the applicant, 

father's name anl adlress etc, were obtained to cheek and 

exanine the payrnent vouchers incorporated in A0i2 account a 

l and, preserved in the iepart.ent in order to deterrine the 

actual en.gagenent of the applicant casual labour.or. 

A copy of the order No. .E20IScrutiny/0N/ 

20002001/03 dated 26 .04. .2000 is annexed 

herewith and sarkl as Annexure 
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The scrutinizing comiittee after thoroub 

examination and scrutiny of the engagement records 
( pait 

payment vouchers) submitted its report, The committee 

toughLy soratinizet, and examined all the account vouchers 

preserved in the department for last 12/13 years ( since 

1986 to 1998). As per committee report also, the applicant 

was not engaged in the J)partment for 240 days or more in 

any year. 

The verification process was elaborate and 

exhaustive to scrutinize overy paid account vouchers w.e.t* 

the apecinen signature, father's name and address of a 

particular labourer. This was done to onswre the actual 

engageient in the department since the engagement particulars 

certified, by the lin.e staff was found false and fabricated 

during inspection by departmental vigilance. 

A copy of the verifioati.n committee report 

in respect of Sri Niranan Chantra Das is 

annexed herewith and *arked as Annexure1l. 

The repro sen tat ion of the applicant was 

disposed of by the concee1 respondent authority by passing 

reasoned order vito No. -20/4 ?egularization/SC/. dated. 

26.09.2000 as per direction of the Hon'ble Tribunal. The 

applicant rena.ined. disengaged since 26.09.1998 till disposal 

of the representation on 26.09.2000 and aftcrwarde also. 

He was not re-engaged. 

A copy of the order vide No. 20/T4'11, Regular 

ization/SC/C dated. 26.09.2000 is nnexeI kere 

-J 



is anne xe t he r with and markei as knexurs-12. 

hosoever is engaged in the departent as 

Casual ibourer, Ito hat been paid against vouchers ( i.e. 

soney 	 ipt )WhICh form the 	'2 Account Touckte!s in the 

account of the concerned O/3iB. These are aost authentic 

doouzents to rely ixpen the actual engageuents Merely a 

certificate issued by any staff does not prove the enggetent 

and cannot be relieved upon. 

The application of the applicant was disposed 

of by passing reasoned order vide this office letter No. 

20/Ti Regularisation/C/4 dated 26.09.2000 as per direction 

of the Hon'ble Tribunal and follow up order of CGMT/Guwibati. 

10. 	 That vith regard to the statet made in 

para 4.10, of the application the respondents beg to state 

that the applicant was disengaged w.e.f. 29,06.1998. Thterin 

order passed by the Tribunal on 02.07.1998. The applicant 

was in the status "disengaged" on 02.0761998. As such, status 

quo "disengaged" was maintained as per legal advise tifl'firial 

J disposal of the 04. 141/98. Re con'tixued to be dienaged 

till final dieaal on 31,06.1999 in 0.A. No. 141/98. 

1 

	

	The final order in 0.A. No. 141/98 as passed 

on 31.06.1999' with 'the direction to the ropondents to examine 

J and scrutinize each case in consultation with records ant 

thereafter pass a reasoned order on rnerit of each case. 

As per direction contained in final order of 

Hon'ble 0ATGuhati dated 31.08.1999 Jr,04. No. 141/98 

and others, a serutinizing comnittee was constituted in 
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jfl 3ilo}r SSA under the d.ictien of CG/Guwabati 1).O. No. 

fstt-9/12/JT-1/23 dated 28.03.2000 with the guidelines 

contained therein, to scrutinize ani exazdne the engageent 

records of the applicant in the üpartient. 

The scrutinizing eóitiee alter thorough 

xarnination and scrutiny of the engagement records ( paid 

iayrnent vouehers; )submittei its report. The oozittee 

horougkLy scrutinized and ejwiined all the account vouchers 

ro served in the departrent for last 12/13 years ( since 

986 to 1998). As per co.ittee report also, the applicant 

as not enga,ed in the .i)parent for 240 days or more in 

ny year 

he representation of the applicant was 

isposed of by the concerned respondent authority by passing 

easoned order vide No • 320/4 Regularization/SC/ dated 

26 .O .2000 as per direction of the Hon'blc Tribunal. The 

pplicant remained diaengae& since 26.09.1998 tILL disposal 

of the representation on 26.09.2000 and aftereards also* 

iie 	s not re-ongaget. 

The eligible cases were never denied by the 

pøndnt. The engagement record of the ap.plicant in the 

epartment does not justify his dali for co.ferent of I 

1tempory status as per Departmental sobee His arguont 

or slailary situated toes not hold good. 

Cantd., 0 . 
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110 	 That with regard to the staternent nad in 

para 4.11 9  of the application the respondents beg to state 

that the tactual position was that the applicant was previsio-

nally co forred. teftperary T4 status. The infortien 

(engagerent particulars ) contained in, the engagement certi 

ftcate ere false and fabricated as verified fron authentic 

paynent particulars of the applicant in the i)opar'te.nt * His 

clajz for rein statecnt and continuation based an false 

engagement c*rtificates is illegal, unjustified and not acce 

.ptable. The action of the respondent for dispesal of the 

representation by passing reasoned order dated 26.09.2000 is 

fully justified. 

12. 	 That with regard to the statement made In para 

4.12, of,  the application, the respondents beg to state that 

there is no reason for condonation of the delay of the applicant 

130 	 That with regard to the statement aade in para 

4.13, of the applIcation the respondents beg to state that 

-the Hon 'ble Tribwial may be pleased to reject the application 

of the applicant for the sahe of truth and justice. 

14 • 	 That with regard to the staterent made in. pars 

5.1 9  of the application the respondents beg to state that 

all reasonable opportunity vas given to the applicant to piace 

his authentic e.ngagenent before the coflLittee but be failed 

to to so becuase be had no autIithtiC records to produce in, 

support of his engageneift. 

-_1 
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159 	 That with regard to the statement made in 

para 5.2, of the application the repondents beg to state 

that the decision of the re spondent for cancellation of 

the previsional temporary status is justified. 

16 • 	 That with regard to the statement made in 

para 5.3, of the application the respondents beg to state 

that the applicant does not acquire any right for grant 

of temporary status by virtue of his actual engagement in 

the Departnent. 

4? • That with regard to para 5.4, 	5.59 5.6 & 5.7, 

of the application the respondents beg to offer no coments. 

16. 	 That with regard to the statement made in 

pam 5.8, of the application the respondents beg to state 

that the engagement certificateS relating worlU.ng period 

iswed in respect of the applicant and forwarded by the 

filed officer concerned were false and fabricated as reveal 

from two stages of inqii7 by (i) Departmental Vigilance 

and (ii) by Verification Comrnittee. The regularisation. 

of the applicant casual mazdoor will encou.i1age unlawful 

activities which is not desirable' 

19 • 	 That with regard to the statement made in 

para 5.9, of the pplicati0fl the respondents beg to state 

that the applicant was not in engagement since 29. 0 . 1 9980  

As such his engagement as on 01.c6.199 8  does not arises 
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20. 	 That with regard to the staieient made in. 

para 5.10, of the application the respondents beg to state 

that the action of the respondts are justified and them 

is no violajien of the constitutional provisions 1. Article 

14 and 16 

21 • 	 Tiat with regard to the statement *aIe in 

para 5.11, of the application, the respondents beg to state 

that the provisional confernent of toporary status had to 

be cancelled by the authority since the egageient particulars 

were false and fabricated. There had been no intention to 

deny the status to the eligible oases. 

220 	 That with regard to para 5.12 9  of the application 

the respondents beg to offer no comments. 

23 • 	 That with mgard to the statement made in 

para 5.13, of the application the respondents beg to state 

that the applicant was disengaged w.e .f. 29.06.1996 • There 

is no question of allowing Itiz any work during the pe.ndeney 

of the litigation before the Hon 'ble Tribunal. 

240 	
That ?1th regard to the statement made in 

para 5.14, of the application the respondents bog to state 

that the applicant was not in egageiueflt since 29.06.1996 

as Vich be isriOt €ntitlei to any back wage w.e.f. 30.06.1998 

He was never minstated after 29.06.1998. 

25 • 	
That with regard to the statement made in 

para 5.15, of the application the 0spontonts,beg to state 
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that there is no such &irection froft any aixistrative 

authority to allow the applicant to discharge his duties 

during the penency of the case before the Hon'bI.e 0T/GHY. 

That with regard to the stateient made in 

para 5.16, of the applioation the respondents beg to state 

that the cancellation provisional apeval is reasonably 

Justified and based on authentic records in the 1)ejpartunt. 

That with regard to the statement made in 

para 5.17, of the application the reondenta beg to state 

that the Order dated 26.09 .2000 was passed in consultation 

uith engagement records in the Departments after their tkoro" 

ugh scrutiny and exanination. Pke process was elaborate and 

1 exhaustive to comply with the direction of the Hon'ble TribuaI's 

crier dated 31..1999 In Ca No.141/98. and others. 

	

- 	 Ery paid account voucher was scrutinized 

to arrive at a decision by the Comittee and the follow up 

disposal order dated 26.09.2000 of the competent mxtknx  

1 respondent authority. 

The application of the applicant hs no merit 

ant thus liable to be rejected. 

ko 1!on'ble Tribu.nal way be pleased to reject 

the application, of the applicant for 'the sake of truty and 

justice. 

Verifioation......... 
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ro1j,1 	equiv111 	to 1ttt Pr lcd ID 	Which they 	lttd 	worked • n •ciul ltliouy for I;tn pitrpc.? 	of the 	('1C? 	limIt preRcrltjI fo,- flJip.,,t.,11p,1. 	to iht' titttp I) ':tt11 . e, 	I ( 	r r(,II1red.L)t icte 	rF'crl,AI (:t , , enl; 	(or 	(1 I 11 	, , , i tlir' v,lcii,,.: I r.n 	in tr. 	I) 	will 	bC 
pern,j t 	

only uncle r tl,p ccnJ It.1 cu witeit cli cii tile cnsu I. 1 hourers re NOT Vj1b1. 

L) 	i 11 	recju I .r 	rottp I.) v,1:,,- 	art- 	vn I ,kl) l'(j i;, 	 b  
't he 	 1 	1 bottrtr 	to WhO,I, t I i n n: ht'mr' 	113 	,lpp 1 i c Ii I C, 	t I1C 
csuj 	ibt;temn 	woitiri h 	:c:'ifp,r,tf 	 1"tI)c.rtry 	t:ii ;u; 	n 	per 
th 	 ?n c d.-jj 	qivr 	bçlciw. 

iipOrySt u . 

• 	 I) 	Trnporry 	
tun wot., 1 ci b 	ccn ferreti on 	i J the 	crisu1 	I - 

• 	 bcLIrorm 	currurttly 	nm1tly,,J ;ir,,I wi, -. itivr. rri,,-t,-g 	, 	ort ncrvj,1. 	
one yeAr, out of wiii:t, they 	IT,UnL 	I.1Av 	beeti on ucri- for a rn,- tod o.f 21 	dv 	(2c iAyn in cec of • 	 off! ce4 	cheer vi lig 	vu ti.iy weui; ) ., Ut ci, :.1t;1t, 1 1 ; li':urer.e WI 11 	be 

• 	c$Cni,t,ti;CcI 	fl TttIflf)C.rry tlJizk,:r . 

jJ) 	Stçi, 	confumn,t,,t 	of 	
¶1l:t,,te would lit.' 	wi thcnt 	re- 

ference 
	 k to tiip creAtj0,t / 	

vtj lAhi I Ity cf rcut.ti.,r Or, I) pont,,. 
• 	 iii) Conlfer,,ent 	of temporAry 	tAtLe,r,n 	

t,tAl lAtJr.urern 	wc'uld 
• 	' 	• 	 no 	Ir1v1vp 	lIy 	 in hi-n dutjr 	And 	rP,:c1cil,i11ttp; CAqe,nei, 	will. b 	n rJAi ly 	 ':1 p.y :i, 	t,oed hAeir,. lie 	tIty 

he 	dCp1yj 	ilfly wher,.' 	r(rt,j 	 t 	thu t;/l;(rt-htrjl ci rc lee, on 	l,c ml 	clv aI tbj ii ty ci won k. 

iv) 	Such 	
wi': •rqttj, 	t(IFiOmAry 	i:t:t,e Wi!] riot, 

• 	 • 	hcwp,p 	b 	errc,Ct, t on to tin ,  per rner,,, t ref ?ii I Ci,uernI 	'ti] tren 	ttiy Are se1 	
td tl,rCI. rCu 1r cc] Cc L,i cu i :r:uce for 
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1' 	
6. 	TnniporrY 	t;jq woul d irit ji; if? thc? c?u;.l 1bour9r 	to 

	

I 	 f:'I lowitiu bcnr!( i t 

I) 	 , 	
to 	i;hI!? 	iiii.iI 	Of 	the 

D(\liltt, 	id 	LCA. 
py 	cecnl 	of 	t-çiial 	3y ,l) 	1 fj.:jiio 	Inc 1uLIiIec 

I I) 	Ptirt tot ft b 4 Iii 	 C t 	f 	InC 	'ItU"I 	4 	I 	 WI 	?dtj 1hot 

iiitiin,tIijlt
t.'r 	uvrny 	 , . , f 	.Yvii 	6*111) 	It 	I 	t' 	I" 

141 	 tiL? 	''f 	I 
of 	LtI.IiJy 	rLr 	Ill; 	lt,,et; 	IP 	ib.tyr 	i.. 	illyil 	ti,iti1i*l,i 

chc?c?rvirlg 	3 	daytot 	W?c?k ) 	tn 	tiii! 	y.?r 

iii) 	LmaVfl 	In! 	ii;1W!fl!t6t. 	WI I 	ho 	CO 	prr.nt 	J#IW,tl 	cone 	deny 	for 

not 	hI? 
v,ry 	1 	dnyt; 	of 	wInmic ,C;ciu1 	Imvne 	Cr 	;ry 	 r 	lr\Wt? 	will 

f,,r,'rii 	t.I1O 	1tP,VI? 

a(ieetjenit)lf?. 	ileny 	will 	iLco 	b, 	C)iitw.ri 	I:.:.' 	cnt 	r' 
ti'. 	tic' 	4lti 

thtr 	crmdtt 	on 	their 	r 	 they 	will 
Y U) it ). t i On 	0 

t I pd 	to 	t tie, 	Lit' 	c 	I I I; 	o I 	c:.: . 	ci'icei 	t 	of 	1. 	V1 	Cli 	Ii 

1erV1cI?c? 	for 	any 	roet 	or 	their 	qili Lttieq 	cry 	Cc?. 

lv) 	Count 1le 	of 	1507. 	Cf 	r. 	V IC.) 	I .I'ildI?6 1)11 	),iiidti 	liii) 	.E 	.1) 	y 	ittiUn 

for 	hhe 	pur 	oece 	of 	rlcenirlit 	beiitpf It 	,ftiir 	thmir 	cccjUtLrIent)I 

v ) 	fter 	retidneritig 	thren 	ycaren 	contiriUc'U 	orviC2 	Oft 

trAtd 	at 	par 
r 	ttrinporenry 	ttli, 	tleo 	,:eneL 	1b,;Irrl 	wculd 	hi' 

	

' 	C e•l I 	Iii t I 061 
wi 	t I 	t tir 	roqI 	1 	nI 	lit 	. 	I) 	• 'nip I 	y 	;.i 	I; I 	ii.)? 	i 	OiI 

'l.' 	fur iho 	1"' 	.1 i)Ih1In 	f o r 
k;o 	iiremrl 	y , v kJ,ttt 	Ntioi 	 eti 	CCI,Il'i 

	

triO.1 	VI*IIC i;.'(l 	the 	enlil, 	,:tiititt0II 
1.11461 	jnt 	'f 	I 	r)t'il 	f',,lveieC',/ 

lie 	c?IItllcy)utei, 	tr , iIiiI(i 	they 

a 	am 	appi 	cAblo 	ti: 	In 	:r..ry 	.1) 
tI'Vt. 	erv;iitt 	• , t 	tiiic 	De- 

furnlh 	two 	eirti 	fco(ti 	1)c?ceIeatent 

P &ir 1: m ii n I; 

v 	) 	UntIl 	thPy 	iir 	y1?I)l*ri'(I 	itir'v 	wi 	1 	teen 	cntIt:loci 	I: 	rroduc- 

I 
tivity 	1 inktd 	bciteu 	only 	at 	tcc 	a' 	app1 I :ahlin 	1.' 	cacUP 

Fit 

7. 	 No 	bc?riefit 	other 	t;iuw 	titw 	pwci fid 	'tjcvU 	will 	bm 

in 
dm15itile 	to 	caua1 	lpbouccetFs 	ait;II 	tc?mp'.rinry 	T,t,\lI.ii. 

H. 	 itc? 	cc.nfer,eeit'''' 	t t i ffl pCY.I'y 	tl.ti', tIet 	01"ce-A 	of 	a 

caeial 	labour 	(clay 	tine 	dipwct';oU 	wi ticiti 	aC ,:Or(JIlCe 	wi tb 	tli'? 	rele- 

	

on 	the 	rourid 

varit 	pr 	,1ion 	ci 	thIn 	itciJtitri,t 	i)iIpI(tl'.i 	(':t .194? 
ntatu 

ol 	availability 	cf 	wo 1 k. 	ti 	:aeuoi 	IlI,out''r 	wi LI) 	tempori3rY 

Cfl 	qu I te 	V erViCe, 	by 	qi vi nu 	'ne 	ijiith5 	11:1:1 Ce 

if 	o 	labourer 	l.)j Lb 	LpeIl11'lCIry 	cctatui; 	CCmelli t;r 	a 	tnigcofl 

duct 	and 	till? 	¶.;flIc? 	i 	proved 	in 	ace 	cr1Ury 	f Lor 	ç41 ,Jinq 	It,.in 	rI?aiO- 

they 	will 
• noblo 	pporttreity, 	hin 	n;nrvicie') 	will 	ho 	Ii1i',1iceilfl1t 	pith. 

tI?rflliIia 

/ not 	be 	Cilti ticnd 	to 	the 	bntecI fit 	o 	1 neict 	of 	inavIn 	OIl 

Lion 	of 	eervicf?I?. 

/ 
tØ. 	 Thrn 	t)epartlnont 	of 	1rloccIeelIeUt1iCati1 	will 	have 	the 

to 	celaI:cn 	recntidineuiL3 	ii 	tti 	o:hlc;lnln 	nci/c.i 	to 	le.ISLII? 	intruC—. 
power 

I on 	in 	cite I; a I I 	wi t hi ii 	t hr.' 	f r am j tin 	of 	I. ill? 	I; C hc'rncn 

• 

12 

t hI? 
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I 	
No. 269-10/09-Sm 	 New, Doahi 	 Dat 

I • L 	•. 	 . 	 ... 	 . 	., 	 . 

(I 	 I 	
To 

 

It 	( 	
I 	

I 	
f 	I 	 I 	f 

Th Chief Gcnra1 Managcr Tolecori) Circlni, 	I I4I 

Dc1hi/Pombd ,1to ro iintt.Maclras/Ca1cU 

	

I 	Hcr.çs 01 all othur Ar1mini3t.rtivO Units. 	
I 

: 	• 	 • 	• 	 • 	 I 	' 	 : 	• 	 . 	 :. 	•.• 	 • 	 , 	. 	 . 	 . 	 .• 	 . 

I . 

I 

SuhJoct:*uo1' Lobourer s. (Gront;.oi: :Tcmrcrry 0ttus a nr3, 
• 	 ... 	 jegu1.risaticn) Schom... • 

.•i 

	

• 	. 	 ,.,. 	.• 	 e.. 

SubequonL tc tho issuej 3 nLruqt lon' rccjirriing 
requ1aritton of cicun1 1nbdurr 	t.hic cficr1 lr-ttcir 	• 	

I 

• ._- 269-29/07-3TH 0t. 10.11 .0(3.n s c I i  cmu cr ccnIcrring. 

	

t.Ttii'nc r'1 t111bt.II%L c L '. who nrc (U ro)t 3.) 'ui il,ytuni 	I 

fi avo 	c nijnuu' 	ezvicci c I fit1 lci1 e.mo , yqar h' 
• . 
	 bccn ..apirova&.hv . thc TIcc 	 i?oti).3. of 'thC 

"815 "fiFmd 	furnis hed n the ;nncxurc 

2 • 	 Imrnc'i 1-ite tlLt 4  cm runy kir'1y 'c tn)jt.ii to onfcr 

I tcmrornry,status On 011 ( 1 tCib1C cas'1 lcb (~uj.cra.in 	I A
. 

ccordanr4p 'ith the 	vc ' herne. 

3. 	) thIs ctrctici yor )ih ettortion is invited 
to lcttor' NO,: 	Q1'iN. 'ft. 0 ,3.Cwherin intuct.tqns. 
were issued to stop fr.h recruitment and cn1ploymcnt of 	., 

casu3. .abourcrs for on; type .o 	:'rk in Tc)ccom.Circic/ •...•.i 

Districts. Casual l&)curc?5 couJd Le.cngaqe iItcr 30.3.85J& 
in Projects and E1oc:trIticic.'fl Circics.. QP1 for 	äcfiQ __________ 

• w lrrnn 	ncc'tnr1otIcn c'I t.hc, 	 cosnl. ljxUrcj 
t 	-rrekr4 nçh1. Theic 	i,rjtruct Jr ncs 	411 

• • ,. 	 .n d.c. T Eti1. 	77-G/F31r-t7't e. 22.4.OT:• 

• 	: • 	 nc.i 22.5.87 'Im 1eme.r (f'r.) and ccretr of the Tolcc.m./. 
Department resI'tct. v1y. f1r.c.or1ng to the irstructicn 

• 	subsequently isscci vi1c this  oficc ).ettor 14c. 270-.6/84Th 
cit. 22.6.00 fresh recruit.mcnt CI ctisul lbcnirers even for 

	

• spociiic wor) 	tcr 6p0c111c perIo3 j I'rJu nncl • • 	 .• 

Electrification Circles ..alsc' shcyld not be. rcscrtcd to. 
-• 	 -- 	 •- 

3.2 	In view c.f the above instructions pc..tni1ly no 	- 

	

• . ' 	 casul lbcur r 	cricjç;c1 nf ter 30 .3 •5 icul'1 J:: rrI.1,nhlc • • ,. 

I  fcr ceni1crtif:n Ir ccnIortincj• tàInr'rary qtntufi. 1)1 thc 

unlikely cvtint c. 	thcr 	):e J.nj 	ny c;': rf c.:'ini. 1 bourer. 

ongI]qoc 	tei 30.3,05 r'i rin Lcns 	retiqrt icr confOrment 

I 	
..........2/- 
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The, Schcme furnisherl 	.th.Ann ucehs.•h Concurrence o 	 thc 	 viu 1k. 
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F '5, 	Nodessry instruc±1  
for the expjtj  atlon 	the 	 irriperne•nfi 

	

f 	Schcrn rny dn('ly bo 	ut' ncJ 'n1oiii of rLoor of Waej rointing to the rerloci rcrn 1.10 0
09 arrono(1 beor) 3.12,09, 
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GOVERMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS 

OFFICE OF THE TELECOM DISTRICT MANAGER 

SILCHAR  
No,E-20/Grp-D/Rectt/98 	 Dated at Si1char09-12-97. 

To 

The S.D.O.Telegraphs. 
:K.riiriganj Telegraphs Sub-Division, 
Kari. mgara j 

Sub 	Casual labours'((4rant of temjorary status and regularisation 
scheme) 1989 engaged after 30-3-85 upto 22-6-88) 

In persuance of the I)OTNew Delhi lettei' No. 269-4/93-STNII 
dated 17-12-93 and CGMT/Guwahati letter NoRectt-3/10/Part-II 
dated 4-01-94, the following nine casual mazdoors in your Sub-
Divis:ior are approved for granting of temporary status on the 
basis of particulars furnished by you vide your Jotter No E-. 
1.19/pt.II/95-,96 dt. 6-1295 & 10-7-95. 

You are directed to take further action •. sfter veificatiofl 
of thei eligibility once again on the points mentioned below 

(1) Age at the time of engagement. 	. 
(2). Educational qua:lification upto VIII standard. 
(3) No of days worked yearise. 

After conferring the provisional approvl for granting of 
temporary st.atu w.e.f. 9-12-97 o the casual mazdoors mentioned 
below, intimation is . to be given to T.[)M/Si1cha' for their place of 
oting WhiCh will be 'decided by TDM/Silchar. 

[1st of , Mazcloors approved for TSM - 

i.Sri Nripendra Ch.Das,S/O Sri Ganesh Ch.Das,Vill-Bakrihawar. 
.2 Sri Samsul Haque, S/() Sri Matiur Rahaman Vill-Lattimara 

Haitindra Ch . Math - 5/0 Sri liaheridra Ch . Math, Vill-KanktlaSh 
4. Sri Sahabuddin Mazarbhuyan, S/O 'Md. Mosaraf All , Vill-Latimara. 

Sii 3uiit 11am Das,V1ll-Parakafldi 
6.Sri Birendra Das 5/0 Sri Kiran Ch . Das , Vjll-Dakshingram. 
7 :)ri Dhirendra Sarkar , 5/0 Late Raychand Sarkar, Vil 1-Shyamnagar 
8. Sri Dilip Math, 5/0 Late Rajendra Ch . Nath,Vill -Katirail. 
9.Sri Mbhit Roy,S/O Late Ramcharan Roy,Vill-UmaPati. 

(.S.K.Samarita) 
Telecom.i)istric.t Manager 

Silchar- 

Copy to.. - 
The A. 0. Cash. 0/0 TDM/ilc}tar. 	 . 

Telecom Dristrict Manager 
Si ].char. 

*. 
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f_ the 	 Date 	 Order of the (ibunal 	
4 

• ' 	 2-7.98 	)4erd Mr.D.K.Sh tma 1ornOd coUnaOl. 	_ 
4.- 1 
	 appearing or beh1 	the ppUCAflt Gfld 

	

.: •• ' 	•• •• •• 	;; 	. •. . Mr.. 1 1i. 3.aarned 8r ! 	 forthe. • 	.. 
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-.,'n 	M 	 M1k,r 

-versus- 

The Union of 	India and others 	 Repondentø 

By Advocate Mr 	B.C. 	Pathak, 	Add!.  

11• 	 14/19B 

• Shri DhanRam Deka and 10 others Applicants 

..j .  —. 
By Advocate Mr 	I. .Husaain. 

-versus- 
lie 

H 
The Union of 	India and otIiers• 

Respondente 

By Advocate Mr 	A. 	Deb Roy, 	Sr. C.G.S.C. 

12. 	0.A.No.192/1998 	 / 	! 
All India Telecom EmploYee13 Union, 

. . . 
.Applic&flt 

Line Staff and Grouy-'6' 	and another 
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- 	-' 	- 
	 ' 	

The questiOn of fit1Ofl of standards 

	

On bebalf of UnionsfAssociations their General SecretariS- 	9 	s" CT*t10'! posts s a thiferent matter and doeS flOt fM ii' the abo e 

	

or e o1uers of coespond 	office or e Presidt OY shod 

	

address the Adnisaon The Astant Secretaries! - 	
16 6/65 SR ted 31 

Deputy 
G 	

Ger Secretaries bereer specthcaUY authonS by the 

L 	
eneri ecretanes, may also address comUfl1caO tO the Admixus- 	Ill Othce Bearers 

:1' 	- - • • 	
c1earindica- 	- . . : 	• HonourablY retird Telecom. Officials of any arm of se1i 

Secretary concerned. 	. 	1. - 	. 	•• - 31-1J645R dated S-4-196 	• : 	
are eliib1e to hold office in Assoationsi'-nj 0 	 . 

	

- 	 - 	

7 - 	 - -- 	
17 9/59 SR dated 23 2 60 and 33 7,77 SR a3ted 26 12 7T 

I 	TI 	6 The kdmmistration i1I send rees to 	 from 

F -  • • 	
rnonsjAssociations addressed to the General Secretaries of th 	

Telecom.emPlOYeeS are permitted to hod ome 	
flOflS/ 

. 	
nions 1 Asociaos and to the HeadquaetS' address of the Branch 	

Associaofl5 9f ther own arm of se'ce ad th ow Circte.D1s1ofl 

I 	
concerned' ith the oDly exception of D 0 letters from Pre- 	

a 	l India Union conceed 	A class 	employee can he- 

	

dent Replies to such D.Os. may be sent to the President but these- 	
• come an office bearer of a union;Association of C'ass ' ecWloyees 

:• 	
will also be vaaby addressed to the HeadquaCrS' address of th 	

bje 	the condiños that (a) the official belongs tO the same arm 

-- : 	LrnonJBranch -- Uo 	concerned unless the sender of the reply is of 	
of seice and the same circle i the case of CCiC Union and samC 

: • • 	
tne opmion that there are special reasons or CircUStaflC or sidm 	

Division the ce of Branch Unin beio\v Ci1e eve and (b) the 

: 	a reply direct to the address ofthe President 31 3i66 SR dt '411 6 	
constion oftbeUon ofClass 	emploees prov ces for eniber- 

- - 	 - 	- .-- 	
- 	- 	 ship of Class Ill employees The e is no objection to an emplo)ee 

- 	- - 	- 	- 	 boldmg office sulneously 	t o or oe bnch L On at Di\ I 

	

7 The- UnionsJAssociatiOnS sj1jiotspsorSUpPortt 	
sion/Circie and All India le el 	ded the branch-s be1og to nis 

cause of idividua governmeatvants relating i0 èrvic matters.- 	
own ann of service Ctrc 1 e and D ion The aboe restric'iOflS shall 

Th 	 the LTmonSJASSOciat1ODY 	
not however apply in cake of em' 1 ° 's trnli ng office of Pres dent'\ ice 

	

m tag up thdiviaua ciesh 	 - 
 afid - as suc 	the 	 - 	

- 	 1723173 SR dat-d8 1 75 

	

-1- i62i72-S1 deã-7 72- 	 - 3 Prescribed Facilities should not be extended to branches or 

- - 	- - - - 	 - - - - 	- - 	.-- 	

- 	I 	
UnO$!ASS0ti0fl5 vhere any of the office beacrs are non cmplo)eeS 

- - 	8 As per the estmg system the entire 	 - 	- 	 - 
appropriately distnbuted 	ongffereflt ectis!ouick an& - 	

17 7174 SR dated 17 1 75 and 17 2884 SR dared 9 10 84 

proper thsposal 	nen a communication 	recei ed bich deals 	 - 

	

th more than one subject, it creates adrnStrati\e mconvence an& 	
Rulings on MembershiP 

necestateS prepaflon of exacts for action 	appropriate 	1 	 - 	 - 

files in the concemed secons nd delays the dspsa of items referred 	
of th Unions to represent cal bour has no 

to m the communication: 	th a vie to facilitate quick and 	
beflced 	utif anYTiaces of caal labour coered by 

strght disposal each uon's communication addressed to the admi 	
the rccomd os of the Pay Comm i on are broLgbt to notice 

nlauve authorities conceed at diereat leels shou d deal wit 	
aliated to i this 	1 oe eammed 

only one subject - - -. - - 	
- 	 However, njepIy in resp.ct of such grui'ant.-es vouid ho sent to tie 

- 	 .. 	- 	
- 	--------;- ...............-- 	

to 	- 	 - 

9 Cr 	 is puç an anra* 	

3 1 64-ER c d 11 8 o 

matter 	 a subject sbilt th Uiii5n can dicusswith theo 	 2 T'ie trairee h 	r 	-' 	' 

	

to . iether' pârt 	
absirbed in the Departnen: m 	frgi any Unin 

::--- 

9 ? 
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Local Couic& 	 4 
- 	 .- 	 - 	 - 	 -'-- - 	 - 	 '- - .- 	 - -' 

DT'o2s-47e-SRT dt8I - 	- - - 	 2- 4. - 	 ---- 	- LocaiC Ta continuation otIus office letter No 28 55/86-SRT dates - - 	- 

	

the Sn kt.gustl987 othe above subject J am to canf a under;-J 	- 
I) The Saff,SjdeiI1 omn of 	nta1ay of unjon 

• 1 	- 

- 	-,-- 	 -. 	 - 
!-- -- 	

: 	
-:- • 	 - 	 S - • , 	- 	- 	- - 
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."-  
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tutron)! Local CenciIs ofJelecom Boa-d iii the Depart-
DfTJeIecommunicatins inder the scheme of Joint Con- - 
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the nmui inmber pf Staff Side ineinber will be 14,; 
- there s1WE.W.10 	 FrEn 4 of FTO 

-.' 	 ----- -. - 	 - 	 --i. -'. £ : 2) :Tte flniousconcerned shill ootam 	 • ons--totie : 	
-.-•-Stáff 	 fron - 

Pres --- - - - - 
Locnl Councils Teiegrapb) 

DOT No 28 55J86-SRT dt 21-1Q7 
In cant iiivajion of jhis 	 cif 	bf 	No datd th 28th - A ;.st 1987 on the above subject, it is lanfied that Local Councils. - 

w- e iet no in alt Telegraph jraflic6 Divisioneajso 	_ - 	- -.-- 
1ntegitiof CijiI i- t -  

- 	DOTNo. 	
S.---:, 

Ta à"tinuation of- this.6ffice letterófven No datë theth - 
Ma. c 1981, the question pf mcreasmg :t number of seats i-n the Rec onal Councils in Telecom Circle due_to rrerger Cf Cril Win 0  was ErcIer consideration It has nOW been decided that the number- - 

- of ses cn the staff -side iii all Cu ci maybe creasedlo' 14 so ac 
to r.- : adequate- rcpresntatjon.to -- theU5js fuictioning in the C 	 This totaL num 	 ea 

	

ber of 14 s's 	i iti at be further ni- 
a accownt of formatiorio'f new tepaone d stricttor upgra.- 

- dation of minor districts into major districts. 	 - - 
Othciai Side representation 	- - 	

- • - :. DOTNd :28 ,.86Sdi I31087.---. 
- 	 thJ tn&: 61n Ma .h 1987_on the above subject uh.reiri .tb. dLCbIOfl vas. - 

-con e ed that on the official side the Cbif Enjineer conctrned tha1 l be included as a Menioer of the Regional ounciJ..--, _ 
2. Soè--- 

Crief Eengme.js to attcndthe meetmg_ -6f the .Rgioxa! Councj]s_ - - The snIe matter has therefore been 	ehijed' 	d it ias now been decided that iizIt&i7,t6,  Chief 
ec on 	 - Engun 	Thedf oT the Chief  bar ofjhe Regiocal Council 

tneatr4iJjead, he 

- 

.COntitUUonft2j. 

.T01nCOnsultativejMachineryandCornpu]s6r 

- 	 - - 	 - 	 - 	 - - 
	 'U- 
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Uiftblc 
- ----- rd1nate offices and.estabjjshme'def. It - 	- 	- 	.=--- 	 • 	.. 	 -_ - 	- 

he object of the Council is to promote harmonious reliuons and --secure the greatest measure of cooperatn bet eeff the Central 
• -Government- initscapacityasemplayer an&the general bedy 

 ernp1c)ees in matters of commco concern and further to increase 
the eñciency of the public services combined with the 'ell being of -- thpeloye: 	 ---- - - 	

-- 
- 4ScopeandFifjic&,ns 	 - 	

- 
rlope of the 	 aILIOCaI matters relani1to ----i= 

c9ndthons of service andv,ork welfare of the employees and 
zjinpro\emeflt of .cfficiency and standard of ork withparticJare-

-afeé±ice to local nditions>-. - 1iI 

- - ------ 

• :.-.the Scbeme 
-tratioil for Ce 

:...2. ApIki 

---- 	-:- 
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JDc(qils of employces covered in thic cntcp,oiy 

Linc S(ff such a Linemen, Shs Lis, Regular Mazdoor, id (nit p 'I)' ci, iployces of :rckconi Inginccriig, non I iil,, (tial Grou1, 'I) cinptoycs of Jctecon, Iactorie, leIcgrip(i Trutlic, Accou,,ts W'iiis Of the Ociiat - ( ir,cu,t c hod inj (tic G oiip '1)' cmi, loyces vork in 	in Circbo h!cndqui-tci-s Omccs, Civil Wing and NVITJIVIonilorin Oi gni, oi, whij a, 	inr.c included in oilier Ca tccu ,  ics, (:atc'joi-y N, is. 4, 5 nod 7 rcspcctivcly,  
All (ioup 	'(' i:niil,:-e-s of !lii 	tehi:i:,ii  
iclecoi, 1:icloricc (i;iiii.iiiIus(pi;Ji ciiiployeen) lcicgi-nih, '1 rziflj 

 
the ickeoni Acco 

. 
1111ts. Wings ccluding 

-- - 	

. 

 Jill 

ts l" 

I-:'- 4  -. • - . 

C 

Nanic of caicgoiy 

JAne Starr and Group I)' 
npIoy,:cs 

2. lileruin Ui-on', 'C' ciiiploy-
ccs 

- 	 '••-''•.",.' !t - .. 

Ti 

Ccs (RUCOGNITION OF S1ntvic, ASSOc:JNJIONS) IWIJjS 

Headqua llel,s OIiice and vi1I IIICILIdC Telecom Account Clerks potdd in thesc O1fie., 	
. 

16, 
O.A1, No, l3-l/85-w'(v 	(/a(c(l 1-2-1995 

Catcgor;zito,1 of Group 'C'/Grot,p 'D' cmployc( for (he purpose of 
fOi'!fl1fl1 scivjci nub u/ sochibjijn undei' CC (1SA) Rules, 
: I)cpai'(iijcut of Telccom 

A few staff federat'"' lolis and thc scijcc unions had desircd that the is1 c of C'Mcgollization of Ciuployecs vu/C this office OM of' even number, dnfc4 I 9.4-1994 (cojy cncln.r(:(/) n lay ho t'cconsjderc, I 2. Taking dote of the dejnac1 of (lie scrvicc unions, to nientioti a fcw, All 
India Telecom Stenographers ASSOCItIIO,1 Nalion1 UniQfl of Telecom Ingin-
ccring Lmployccs, Line Staff and Group 'D' Bhartiya 1'ciccom Teciuiiaji' 
Union, Tciccoin ACCOUntS Association NFTE, (he above issue has been rd-
considered by this officc. It has been observed that the cacgoriza( ion as de-cided v/dc 

OM,. dated 19-4-1994, and the clarificatory orders issued b this aflice subsequci1t thereto is in ot - der and does not requite any further modi1i 
cation. T.k proposal of forming a:i cxCiujve union by the Stcnogrnphcrs/ 
and "eiccon, Tcchnjcinis has not been agiced to. A dicady clarified v/dc (his 0111cc LcUe No. 36 -4/94-SRT dated 14-9-1994, the Stenographers wotkiig. 
in Telecom Circles including Senior I'As would f'oiin (lie union along witi l  the Administrative Office employees rcicircd to as item 4 of Para, 6 of the OM, 
dated 19-4-J 994. The Tciccønt Tccht1ijcj,,is would form the service union 
along with (he other Group 'C' employees retri -cd to under item 2 of Pat-a. 6 of the OM, dated .1 9-4-1994, 

3. Taking the above aspects  
details of em 	 into account, the list of categories and the 

ployees covered by each category i enclosed for infonna(joI of. 
all Concerned. The recognitioit of applicant scivicc unions whose applications 
have been received within the stipul(cd date, 

V1Z, 21-1-1995, would be con sidcrcd as per thiscatcgorjzat ion - 

LIST OF CA'EGOIIJS CONSTEFUTE!) 

Circle 

 

I ,  



Dutulk of empioYmI, covcrml in lecetegory 

(troop 'C.' cm mtoy:s worhimiK iii the Circle I lcu(tquLmmtCms 
011iccu, JiDs, JUs, (Civil), Group' 'C' cmnpkmyees of the 

Civil \Vimmg und \\'iClMThitOm imtg Orgtniii.ntlofl who are 

since coveoxi titter cutegory Nos. 4, 3, 5, 6 cod '1 icspcc-

lively. .luniot Accounts Olticcis aic also cxcludcd. They 

nrc cutegom iyeml with Group II' 01tiCCFSI of tltit Accutmittu 

Oftic,on,i Amitxlritioli,  

iRIs m;iudion 'lckttrpiI Assistant ;upcmintcndeuts of 
lcicnmph 'fratlie who have since been inurged with 

J'l'Os. 

( 'lumup C/ I)' cnt1tioyces llostcd in the Cilclu I lcilmlmtCr. 
Will who ru mtot ttttlentmtC outsidc time Circle Icumiqitar-

lets. This cctm:gomy would also iimdud 1jcnior i'tslPAil 

Shntq3rmphuFS postud in the SSAs and the Circic I tend-. 

s -0It'iccs. 	 - 

MI Group 'Cl F)' employeeS of thu Civi\ Wim,,.(l.ilcCtih 

4 (Vj At lt, t)lipthtei) uxcitmihog JPs who ci u OYC 
covc ed tinder cc legory Nt). Cm. 

1105 cI\tIOr)' \VOtthi CoVet .IflS fl cit limit 3 (tiSClpIiItCS of 
the Civil \Vimtp it., Civil icetrieti, Aieh 

	

• .............•L. Wl'( 	it M(mmiiLor- 

cwAMV'_tS'tAflhASl lM[N'1' AND ADM1NTAT1'JN 

4, i\iniilktitiVC 01 lice c- 

5. 1":1ccom Civil Wing Nom1-
(Iimi.cttcd St;11 I' 
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1. 	Fm 	(tm,itlttt 	Still 	iii 	Wi'C 	Au  
iim 	(.)rgimiatieIt of' the Depai timmmmt. 	• ., 

mmiii Muimitui imi 	(II guii/aliimil 

- -..--. .-.--.-...--..-- 

ErftLOStJR1 	 . 

,.. 

,, 

Gd., Dept. of Telecom, O.M. No, 13- 1!85-SRT ( i')l. 1, dUICil 14-1994 
., 	I 

,. NW i p, 	t/uwt'i/--5c:c 31. No. 14 aboVe 	• 

.17 	 . . 

Loller No. 6-1197-SR (Pt.), (101eV! 22-7-1997 	. 	..' 

- 	Catugo;'iatioIt of V.111plovecs Ftit' Itti' 	itt 	Sei'vleo Ulliolls Lu , 

Atii1rutVe 	itii'C0S 	Usliow 

Attention o' Service Uniont; mmd tt1Itcr 	concenued is invited I  o this Of- 

lice Memo No, 13- 1I5-SR'i (Vol 	IV), dated 15-2- 1995 (Si. No,, 16 a6ove) 
II mid No. 6-1/97-Si, citited 3-6- 1991 on thC subject l)OiCd above. ' 

2. A question haS 	tow bc:it raised whethet' (/) the Telucom i  Accouid 
Ciie!o 0111cc 	tu1f for the • 	I • 

Clerks working as Pccchcckeis in SSAs ate pall of 
OF ll)ttniltJ 	Unions 	in the catcgol'y of Ac1miniSttli\'C Employees' 

Union and to be 	included it 	the AdminitratiVC ()ffices Employcs' Union 

categoly. 

(ii) 	\Vltclhe' 	111'Ic1ccohul 	Acounls 	Clerks 	posted 	itt 'l'ciccoin Circic . 	• 

1 lcadquarlers Office wotll(l Loon a Union in titc category of Adtninistrativc 

- 0111cc EntployceS' Unions. 	 • 
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With reference to the above, you are hereby intimat 
the Hon'ble CAT/Quwahati in the case in OA No. referred abo 
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